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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 60 OF 2022 (WZ)

IN THE MATTER OF:

Aditya Roop Singh Chauhan ....Applicant
Versus
Ministry of Environment Forest

and Climate Change and Ors ....Respondents

SUR-REJOINDER ON BEHALF OF RESPONDENT NO. 5 -

BHARAT RASAYAN LTD. TO THE REJOINDER DATED

20.03.2023 FILED BY THE APPLICANT, PERMITTED TO BE

FILED UNDER ORDER DATED 27.03.2023 PASSED BY THIS

HON’BLE TRIBUNAL ALONGWITH AFFIDAVIT.

MOST RESPECTFULLY SUBMITTED:

1. That the present Sur-Rejoinder is being filed on behalf of the
Respondent No. 5 in view of the permission granted by this Hon’ble
Tribunal vide order dated 27.03.2023, while considering the fact that
new submissions, allegations and prayers have been raised by the
Applicant through his Rejoinder dated 20.03.2023.

2. That against the issue of accident raised by the Applicant in its Original
Application, the answering Respondents has already filed its
comprehensive Reply dated 22.09.2022 and in furtherance to the order
of this Hon’ble Tribunal dated 18.07.2022, I.A. No. 23/2023 dated
20.01.2023 has also been filed to bring on record certain relevant

documents which have been relied upon by the answering Respondent
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under its Reply Affidavit dated 22.09.2022. That the submissions
provided therein clearly show that the unit has taken and is taking all
steps necessary in compliance with law to address the unfortunate
accident and its aftermath. Further, in this regard, the concerned
statutory authorities have also taken necessary steps as per law and
therefore there is nothing that remains to be adjudicated in the present

Application.

. However, the Applicant under its Rejoinder dated 20.03.2022 is now

making an attempt to fabricate new issues against the answering
Respondent which are not connected to the accident in question and is
diverging from the main issue in hand raised in the Original
Application. In fact he has indulged in fishing and roving inquiry into
alleged separate causes of action under various laws. Accordingly, to
highlight such conduct of the Applicant and to respond to each of the
contentions raised, the present Sur-Rejoinder is being filed which shall

be treated in addition to the submissions made under the said Reply

dated 22.09.2022.

. That the said new allegations/contentions brought forth by the

Applicant under the Rejoinder dated 20.03.2023 are summarized as
follows:

a. Reasons provided for accidents mentioned under Para 4 of Reply
of Answering Respondent are false. The report of Director
Industrial Safety & Health, Gujarat (DISH) shows that the audio
and visual alarm system was lacking which is in breach Para 12
Schedule XIX of the Gujarat Factories Rules 1963. (Para 1 Pg

752-755 of the Rejoinder dated 20.03.2023).



. The DISH Report has explained the mechanism and negligence
on part of the answering Respondent in explosion and fire on
17.05.2022 (Para 6 Pg 764-766 of Rejoinder dated 20.03.2023).
. In the response letter of answering Respondent dated 07.07.2022
it is admitted that audio visual alarm system was not installed.
(Para 53 Pg 780 of Rejoinder dated 20.03.2023).

. The conditions no. 14A(x) of Environmental Clearance dated
19.10.2020 has been violated which required for the unit to make
arrangements for protection from possible fire hazards and also
required the fire-fighting system to be as per norms. Therefore,
the EC of the unit is liable to be cancelled (Para 2 Pg 755-756 of
the Rejoinder dated 20.03.2023).

. The conditions no. 14.1(vii) and 14.1(viii) have been violated
wherein six-monthly reports and Annual Environment Statement
were to be furnished by answering Respondents on its website.
(Para 2 Pg 756 of the Rejoinder dated 20.03.2023).

. The Approval required under the Hazardous Chemical Rules
1989 under Rule 7 has not been taken before commencing
production of new chemicals under EC dated 20.10.2022 or CTE
dated 14.02.2018. The safety report, safety audit, mock drill
report and on-site emergency plan etc. under the said Rules has
not been taken before commencing production of additional/new
chemicals under EC dated 20.10.2022. The onsite emergency
plan submitted is not credible or reliable. (Para 3 Pg 756-758
r/w para 24 Pg 771-772 of the Rejoinder dated 20.03.2023).

. Conditions under CTE dated 14.02.2018 have been breached

which required for the unit to comply with the provisions of

796
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Environment Protection Act 1986 and rules made thereunder;
implementation of Emergency Response Procedure and carrying
out mock drills; compliance of Guidelines of MoEF&CC and
CPCB; ensuring that those activities are not being carried out for
which clearance is not obtained (Para 3 Pg 757-758 of the

Rejoinder dated 20.03.2023).

. The answering Respondent lied that only 2 persons died in the

accident (Para 4 Pg 758-759 of the Rejoinder dated

20.03.2023).

i. Form 21 in Rule 103 of the Gujarat Factories Act, 1963

submitted by answering Respondent reveals that a total of 2
persons died whereas GPCB has revealed that 8 persons died.
Compensation has been paid to the 2 deceased out of 8. Further
letter dated 21.05.2022 of answering Respondent to DISH admits
three deaths. After four months from the date of the accident,
only assurance provided is to provide employment to the
dependents of the deceased (Para 37-38 Pg 775-776 of the

Rejoinder dated 20.03.2023).

j. Particulars provided by the answering Respondent regarding

expenses on account of treatment of employees and boarding and
lodging of family members of injured are not in good taste.
Details of expenses have not been furnished. Had these expenses
been done prior to the accident the accident would have not
occurred. (Para 61-62 Pg 783-784 of the Rejoinder dated

20.03.2023).

. The answering Respondent has not come with clean hands and

has concealed important and basic information like the number of



deaths etc. (Para 71 Pg 788-789 of the Rejoinder dated

20.03.2023).

. The answering Respondent has not placed on record reports

relied upon in their Reply despite order dated 29.11.2022 of this
Hon’ble Tribunal (The list of such documents alleged are listed
at Para 4(i) to 4(xxvi) at Pages 758-764 of the Rejoinder dated
20.03.2023).

. The answering Respondent was found to be in violation of
statutory norms due to which accident happened and has
deposited a mere amount of Rs. 1.5 crores as environment
compensation (Para 5 Pg 764 of the Rejoinder dated
20.03.2023).

. Answering Respondent has submitted that the reply of answering
Respondent is filed in pursuance to order dated 18.08.2022 of this
Hon'ble Tribunal; whereas the Affidavit supporting the reply is of
prior date of 16.08.2022 (Para 7 Pg 766 of the Rejoinder dated
20.03.2023).

. Submission of Form 3 and 4 of Hazardous Waste Rules 2016
were made after the accident. The unit must not have been
complying with said norms for the periods prior to the date of
accident. This filing does not disclose to whom the hazardous
wastes were sold out or handed over to, which is mandatory.
(Para 17 Pg 768-769 of the Rejoinder dated 20.03.2023)

. PESO Licenses issued are old installation, but have to be for
increased installation in view of large expansion of the factory of
the answering Respondent. (Para 25 Pg 772 of the Rejoinder

dated 20.03.2023)

798
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. Permission of only one boiler produced however as per

submissions there are a number of boilers. (Para 28 Pg 772-773

of the Rejoinder dated 20.03.2023).

. Closure order dated 31.05.2022 of GPCB was received by BRL

on 06.06.2022 wherein 1.5 crores compensation is imposed. The
same was deposited on 03.06.2022 which is before it was

received. (Para 34 Pg 774 of the Rejoinder dated 20.03.2023).

. The Revocation order dated 29.06.2022 of GPCB of the closure

order dated 31.05.2022 was received by answering Respondent
on 05.06.2022, i.e., one day before they received the closure
order of GPCB, viz on 06.06.2022. (Para 34 Pg 774 of the

Rejoinder dated 20.03.2023).

. The Reply letter dated 14.06.2022 of answering Respondent to

closure order dated 31.05.2022 of GPCB is evasive and none of
the issues flagged by the GPCB has been replied therein. (Para

35 Pg 774 of the Rejoinder dated 20.03.2023).

. Only one certificate of structural stability filed (two certificates

submitted in Reply) and it does not pertain to Plant D. (Para 42

Pg 777 of the Rejoinder dated 20.03.2023)

. RE-HAZOP study for new chemicals products had to be filed

much prior to the accident. HAZOP study for each chemical was
required to be taken which is done only after accident. (Para 43

Pg 777 of the Rejoinder dated 20.03.2023).

. Fire continued till 4 AM on 18.05.2022 killing 8 people and on

the same day BRL obtained permission for restarting the boiler
which shows that the only thing that matters to them is profit.

(Para 56 Pg 781 of the Rejoinder dated 20.03.2023).
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x. Third Party report has no relevance in view of DISH report (Para
59 Pg 782-783 of the Rejoinder dated 20.03.2023)

y. Answering Respondent is in breach of Water Act, 1974 Air Act,
1981 EPA 1986, Public Liability Insurance Act 1991 and Rules
and also Hazardous Waste Rule 2016 (Para 71 Pg 788-789 of
the Rejoinder dated 20.03.2023)

5. That at the outset, the answering Respondent denies all contentions
raised by the Applicant under its Rejoinder except where specifically
accepted.

6. That it is submitted that the new facts, contentions, prayers raised by
the Applicant under its Rejoinder dated 20.03.2023 is a roving and
fishing attempt by the Applicant who has stepped way beyond the
scope of its Original Applicant which was filed limited to the issue of
the accident which had occurred in one part of the unit of the
answering Respondent on 17.05.2022.

7. That by doing so, the Applicant has violated Rule 14 of the National
Green Tribunal (Practices and Procedure) Rules, 2011 which
categorically prohibits plural remedies and provides that an
Application or an Appeal shall be based upon a single cause of
action. To seek multiple reliefs, the Applicant is bound to prove that
the reliefs sought are consequential to one another. That in the instant
case, the Applicant had in the Original Application raised issues
pertaining to an unfortunate accident at the premises of the answering
Respondent, however, under its Rejoinder dated 20.03.2023 it has
fabricated new grounds and allegations getting covered under
different laws falling within and outside the jurisdiction of this

Hon’ble Tribunal which are not connected with the cause of action of
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the accident that occurred in the premises of the answering
Respondent. That the allegations relate to violation of EC conditions,
breach of conditions of CCA granted under Air Act 1981 and Water
Act 1974, non-compliance of Hazardous Waste Rules 2016 and
Public Liability Insurance Act. Further it also relates to non-
compliance with Petroleum Act 1934, Explosive Act 1884, Gujarat
Factory Rules 1963 and Boilers Act 1923 which are outside the

purview of this Hon’ble Tribunal.

. That most of these allegations raised are not consequential to the

single cause of action raised under the present case which are evident
from the responses of the answering Respondent to the contention of

the Applicant mentioned below.

. That in this regard, it is pertinent to highlight that this Hon’ble

Tribunal vide its order dated 08.10.2018 in the case titled Subir
Mario Chowfin Vs State of Uttarakhand & Ors. (O.A. No. 637/2016)
while dealing with a case which entailed plural remedies, dismissed
the same while referring Rule 14 of the NGT (Practice and
Procedure) Rules, 2011 noting that in the said case plural remedies
have been raised on different cause of action which is prohibited

under the said Rule.

10.Further, this Hon’ble Tribunal in another case titled D.V. Girish &

Ors. Vs Department of Forest and Ecology, Karnataka & Ors. and
connected matters (2015 SCC OnLine NGT 37) under the judgment
dated 09.04.2015 has relied upon its order passed in the case titled
Vikas K. Tripathi Mumbai v. The Secretary, MoEF reported in 2014
ALL (I) NGT Reporter (3) (Pune) 95 and has rejected the prayer

made by the Applicant for amendment of the Prayer clause. That the
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relevant part of the said order of this Hon’ble Tribunal is reiterated as

follows:
“22. Perusal of Rule 14, without any prejudicial notions in the
mind, will make it amply clear that any Application or Appeal, as
the opening words imply are distinct remedies under which the
particular relief may be sought on a single cause of action. Thus,
if properly read the rule provide as follows:
1) There may be either single Application or Appeal. In other
words, it cannot be a comprehensive or hybrid type of pleadings
like Appeal-cum-Application, as captioned by the Appellant-cum-
Applicant (Vikas Tripathy) as in the present Application/Appeals.
i) The Appeal or Application, whatsoever it may be must be
filed on single cause of action. Thus, it cannot be filed on several
causes of action. In other words, an Appeal cannot be filed with
combined causes challenging different ECs or orders, nor an
Application can be filed challenging different orders or different
violations under the different laws.
iii) Still, however, choice given to the Appellant/Applicant is to
ask for grant of more than one relief in case such reliefs are of
consequential character. In other words, if a relief depends upon
grant of another relief, then grant of more than one
22. * * *
23. We cannot overlook and brush aside main provisions of the
NGT Act, which do not provide for any kind of permission to allow
filing of two Appeals, one against the time barred EC, coupled
with another EC for revised construction plan along with an

Application under Sections 14, 15 and 18 of the NGT Act, 2010. In
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case, Vikas Tripathi is genuinely interested in the cause of
environment and feels that the project in question has caused
violations of EC conditions/relief is permissible deterioration of
the environment, then he is at liberty to file a separate Application
under Section 14(1)(2) read with Sections 15 and 18 of the NGT
Act, 2010 if so advised and if it is permissible under law. He
cannot, however, club all such Appeals and Applications together
and explore to examine whether one cap fits on another”
11.That in view of the submission mentioned above, this Hon’ble
Tribunal may discard the said Rejoinder and dismiss the Original
Application on this ground alone.
12.That it 1s submitted that the answering Respondent has
comprehensively detailed out how the unit is compliant with all
environmental and safety laws and further, it has also submitted the
details of steps taken and the proceedings initiated in response to the
unfortunate accident which had occurred. That the answering
Respondent has also placed on record the relevant documents and
materials in support of the submissions made. However, the
Applicant, after getting access to such materials has now started nit-
picking from the information made available for the case and there is
no case on the question of law or any harm to the environment which
has been drawn.
13.That the response to each of the contentions raised by the Applicant
under its Rejoinder dated 20.03.2023 are herein below.
PARA-WISE REPLY TO THE PRELIMINARY SUBMISSIONS :-
14.That the contents of Para 1 are denied as false. It is submitted that the

cause of accident mentioned under Para 4 of the Reply dated
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22.09.2022 is based on the finding provided by a Third-Party M/s
LKD India under its report prepared after conducting its independent
investigation of the accident which took place in the Plant D of the
unit of the answering Respondent (Page 672 of 1A 23/2023 dated
20.01.2023). Further, the finding provided under the said report and
the finding provided in the report of DISH are similar and therefore
the contention of the Applicant is wrong and false.
15.That the DISH Report dated 05.07.2022 appended as Annexure 13 In
[.A. No 23 of 2023 states as follows:
“Thus, as the temperature of circulating oil in plant D increased,
the temperature of reactor no. 527 increased and the mother liquor
of Batch No. 53 and 54 held in it after atmospheric distillation,
which still contained about 30% Hexane, also started heating up.
According to Hexane 's Material Safety Data Sheet (MSDS), it has
a boiling point of 68 to 70 degree centigrade and an auto ignition
temperature of 225 degree centigrade. At around 15:30 hrs,
reactor no. 527 experienced a sudden explosion when the
temperature reached around 225 degree centigrade..........
That the said observation clearly suggests that the explosion occurred
due to pressure built in reactor 527 in Plant D and the submission of
the answering Respondent under para 4 of the Reply of answering
Respondent, which has been taken from the third part Report dated
June 2022 is also the same and are not contradictory to each other.
Hence the callous comment made by the Applicant in the said
paragraph is wrong and denied.
That with regards to the observation that DISH had held breach of

Schedule 19 Para 12 of the Gujarat Factories Rule, 1963, it is



805

16

important to point out that the Alarm System was installed only in
critical reactors and was not installed in all reactors of the unit. That
the said fact was communicated by the answering Respondent to DISH
vide letter dated 07.07.2022 submitting that the same will be installed
in all reactors. That in this regard it is submitted that all installations of
all alarm systems have now been completely installed in Plant A, B
and C.

That a fresh translation of the above said Letter dated 07.07.2022 has
been done as the previous one was not done properly. That the true and
corrected copy of the English translation of the said letter dated
07.07.2022, translated by the certified official translator and attested

by the notary is annexed as ANNEXURE R/1

That the fact that the alarm system was already available on site is also
evident under notification of Site — Schedule VII of Hazardous
Chemical Rules 1989 submitted by the answering Respondent wherein
it was submitted that manual fire system has been installed at all
floors. Emergency drills are carried out by actuating these alarms

among other details.

16.That the content of Para 2 is denied as wrong and it is reiterated that

an alarm system was provided in the Plant D where the accident took
place however the same was not provided in every reactor. However,
the work of installing the same to every reactor is ongoing and the
same will be completed soon. The same has already been completed

in Plant A, B and C as stated earlier.

17.1t is further submitted that the contention made in the said paragraph

for cancelling the EC for violation of condition related to protection

towards fire hazards, holds bad in law on the ground of plural
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remedies being sought at a later stage, wherein the issue of violation
of EC is being raised in a case where the cause of action was the
accident which had occurred in the factory unit of the answering
Respondent.

That in this regard, it is also submitted that the unit has followed all
measures towards safety from fire incident and has complied with the
said conditions of EC and has been regularly submitting its six-
monthly compliance report. That and as per the last report for the
period of June 2022 to November 2022, with regard to fire safety
conditions, the details of fire hydrant systems, details of
Environment, Health and Safety (EHS) equipment list and details of
total foam solution in the Plant were also submitted.

Further, the third-party investigation Report of M/s LKD India also
highlights the systems being adopted and followed by the answering
Respondent towards potential fire hazards which has been detailed
out under Para 69-72 of the Reply Affidavit of the answering
Respondent. Further the details of response to fire which occurred
due to the accident has also been highlighted by the answering under
para 40 of the Reply Affidavit dated 22.09.2022, which was
submitted by the answering Respondent under letter dated 27.05.2022
to GPCB.

Further, the safety measures provided in the unit towards any fire
hazard were also submitted by the answering Respondent under its
Schedule VII of the Hazardous Chemical Rules 1989 submitting that
all solvent pipe lines and equipment have been provided with
earthing facilities, portable fire extinguisher have been provided, use

of flame proof equipment have been provided, control of hazardous
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static charges through measures such as copper jumpers, crocodile
claps among others have been provided, provision of flame arrestors
on storage tanks have been provided among others (Page 396-397 r/w
401 of the Reply of answering Respondent dated 22.09.2022).
Further, measures towards any fire hazards, and the aspect of fire
safety has comprehensively been dealt with under the On-site
emergency Plan updated on April 2022 prepared for the unit of the
answering Respondent (Pg R/8 Pg 403-415 of the Reply dated
22.09.2022) The said Emergency Plan has been further updated in
November 2022, a copy of which is available for the perusal of this
Hon’ble Tribunal if required. Further, under the Safety Report (Pg
500-511 of TA 23/2023) and the Safety Audit Report (Pg 512-578 of
[A 23/2023), the aspect of safety in case of fire and appropriate steps
to be taken towards the same has been comprehensively looked into
and the same has also been implemented by the answering

Respondent.

19.That with regards to the new contention raised by the Applicant that

the conditions of EC, requiring that the Annual Statement and the Six
Monthly compliance reports to be furnished on the website of the
answering Respondent, has not been complied with, the answering
Respondent submits that the said contention has got nothing to do
with the cause of action of the present case which is the accident
which occurred and therefore both are in no way consequential to one
another. That this is in violation of the provision of plural remedies
under Rule 14 of the NGT (Practices and Procedure) Rules, 2011. In
any case, it is submitted that the answering Respondent has uploaded

the EC compliance certificate on the website.
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20.That the content of Para 3 is denied as false. That the answering
Respondent has already submitted its written report as per Rule 7 of
the Hazardous Chemical Rule 1989 for notification of site. That the
said written report as per Rule 7 submitted towards notification of site
is at page 395-402 of the Reply Affidavit dated 22.09.2022. That it is
submitted that the quantity of hazardous chemicals involved in the
processes of the industrial unit has not changed and neither its
maximum quantity involved has increased. Further there are no other
changes which have been made in the unit that would affect the
particulars specified in the said Rule/Schedule 7 Report submitted.
That, therefore, the provisions of Rule 8 of the Hazardous Chemical
Rules 1989 are not applicable to the answering Respondent. That
further, the said notification of site was lastly submitted by the
answering Respondent to DISH for the approval of drawings of the
unit under its letter dated 27.05.2022 and the same was approved vide
letter dated 01.06.2022 which again shows that the said notification
was accepted by DISH. That the answering Respondent is bound by
the law of the land in view of any expansion activity which may be
undertaken in the near future.
That with regard to the contention that the Schedule 7 report ought to
have been updated by the answering Respondent before commencing
production of new chemicals or additional chemicals under EC dated
20.10.2022, it is submitted that, firstly, the 2" EC obtained by the
answering Respondent is dated 19.10.2020 and not 20.10.2022.
Secondly, it is pertinent to point out that the 1% EC dated 13.07.2009
granted to the unit of the answering Respondent was for a maximum

production capacity of 12,300 MTPA. That subsequently, the
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answering Respondent applied for a fresh EC for expansion of the
unit from 12300 MTPA production capacity to 29200 MTPA for
which the EC dated 19.10.2020 has been granted. However, the
answering Respondent has not given effect to the said expansion and
no operation of such expanded unit has commenced till date. That it
is clarified that the unit is still operating within production capacity
granted under 1% EC dated 13.07.2009 of 12300 MTPA. Therefore,
the contention of the Applicant that the Schedule 7 Report ought to

have been updated is false and without any merit.

21.That further, with regards to the CCA dated 14.02.2018 relied upon

by the Applicant, it is submitted that the increase of number of
products being produced does not require updation in Schedule 7
Report. The same is required only if the changes are made in the unit
in a way which affects the particulars provided under the said
Schedule 7 Report, which has already been submitted. In this regard
it is provided that no change has been made in the unit which has
caused any change in the particulars provided under the same. That it
is provided that, even though the number of products being produced
has changed over the years, however, the total production capacity
has remained the same, which is 12300 MTPA, and the particulars
provided under the Schedule 7 Report submitted by the answering

Respondent has remained unchanged till date.

22.That the allegation of the Applicant that no report of mock drill

conducted has been filed and no onsite emergency plan has been
prepared for new/additional chemical 14(4) of the Hazardous
Chemical Rules 1989 is false. That the answering has been regularly

conducting its mock drills and has been regularly preparing and
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submitting its mock drill reports. It is pertinent to mention that as per
the rule, mock drill shall be conducted after every six months.
However, the answering Respondent has decided to conduct it
quarterly to strengthen the safety standards. That in this regard, the
mock drill report dated 21.12.2022 submitted to DISH is annexed as
ANNEXURE A/5, Page 579-590 of the 1A 23/2023 dated
20.01.2023. That the last mock drill was undertaken on 29.03.2023
and the report of the same has been submitted to DISH vide letter
dated 03.04.2023. That the True copy of the letter dated 03.04.2023
submitting the latest Mock drill report dated 29.03.2023 to DISH

alongwith the said Report 1s attached herein as ANNEXURE R/2(COLLY).

23.That with regard to the onsite emergency plan, the relevant pages of
the same has also been submitted as ANNEXURE R/8 Pg 403-415
under Reply of answering Respondent dated 22.09.2022 which was
updated in April 2022. That it is pertinent to mention that the said
On-site emergency plan was further updated in October 2022 and the
same was sent to DISH on 21.11.2022 (received on 25.11.2022). That
the True copy of the letter dated 21.11.2022 (received 25.11.2022)
sent to DISH submitting the On-site Emergency Plan alongwith
relevant pages of the said plan updated on October 2022 is annexed

as ANNEXURE R/3 (COLLY).

24.That, with regards to the contention raised that the safety report and
safety audit report has not been prepared, it is submitted that the latest
safety audit report dated May 2022 has already been brought on
record under IA 23/2023 dated 20.01.2023, which is at Page 512-578
of the same. Further, the safety report of 2014 has also been brought

on record under the said TA 23/2023 dated 20.01.2023, the relevant
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pages of which are at page 500-511 of TA 23/2023 dated 20.01.2023.
Further, the answering Respondent have been preparing such safety
reports. Another example is the safety Report dated 09.03.2016 under
the Hazardous Chemicals Rules 1989 and the same was submitted to
DISH vide letter dated 10.03.2016. That the True copy of the letter
dated 10.03.2016 sent to DISH submitting the Safety Report

alongwith relevant pages of the said Safety Report dated 09.03.2016

is annexed as ANNEXURE R/4(Colly). That therefore, the answering
Respondent has already complied with the said norms. That the
answering Respondent is already in the process of the latest Safety
report and the same will be completed within next 20 - 30 days.

25.That in view of the same, the contention raised by the Applicant that
conditions of CCA dated 14.02.2018 has been violated gets vitiated.
Further, the above contentions have never been raised before and the
same being a plural remedy, is also barred under Rule 14 of NGT
Practice and Procedure Rules 2011 as mentioned above.

26.That in response to Para 4 it is submitted that the answering
Respondent has nowhere mentioned that the accident caused two
deaths only. That in para 45 of the Reply, the answering Respondent
has relied upon the content of the closure order dated 18.05.2022 of
DISH wherein it was mentioned that 2 died in the accident which
occurred. Therefore, the said statement has not been made by the
answering Respondent and the same has been made by DISH on
18.05.2022. Further, it pertinent to mention that on 17.05.2022, Mr.
Sudhanshushekhra Baman Shudhangi (Senior manager, Production)
passed away and on 18.05.2022, Mr. Kundan Kumar Jha (Senior

supervisor, production) passed away. Thereafter, on the same day
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(18.05.2022) the DISH prepared its report mentioning the two deaths
which occurred. Further, the answering Respondent in Para 46 of the
Reply dated 22.09.2022 has mentioned that on 20.05.2022, the details
of compensation paid to the two deceased was sent through a letter to
DISH. That the said submission is only a fact which occurred on
20.05.2022 and is not a statement or conclusion made by the
answering Respondent. That thereafter, within the next few days, six
more people, who were in critical health condition, passed away. The
same has been already communicated to DISH & GPCB through
prescribed Form no. 21 and third-party incident investigation report
by M/s, LKD. That therefore, the contention of the Applicant that the
answering Respondent lied is false and misleading. In [.A. 23 of 2023
filed by the answering Respondent on 20.01.2023, in the Final
investigation report by DISH dated 05.07.2022 at ANNEXURE A/13,
pg 619 — 639, and in the Third party investigation report by M/s LKD
dated 17.06.2022 at ANNEXURE A/17, it is clearly mentioned that
the number of deaths that occurred due to the accident are 8, this
shows that the answering Respondent has no malafide intention to
hide the same. In Para 74 of the Reply dated 22.09.2022, it has been
submitted on behalf of the answering Respondent that Rs 2,81,46,791
has already been disbursed out of Rs. 3,49,53,493 towards
compensation paid to the family of the deceased and workman
compensation. That the said amount represents the compensations
paid to the family of the eight deceased. That, therefore, there was no
malafide intention of the answering Respondent to conceal the total
number of deaths or lie about the total number of deaths as two and

the allegation raised by the Applicant is false, frivolous, fictitious and
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uncalled for. That the true copy of the Chart Prepared representing
the amount paid to the eight deceased at the time of filing of Reply

dated 22.09.2022 is annexed as ANNEXURE R/5.

27.That further, with regards to the documents/reports highlighted by the
Applicant, alleging that the same has not been filed, it is submitted
that many of the same have already been filed and is on record. These
includes sample testing of emission and effluents (Para 4(iv) Pg 760
of Rejoinder); material data sheet (Para 4(v) Pg 760 of Rejoinder);
Notification of site under Rule 7 of the Hazardous Chemical Rules
1989 (Para 4(vi) Pg 759 of Rejoinder), updation of the same under
Rule 8 is not required (Para 4(vii) Pg 759 of Rejoinder) Safety Report
and Safety Audit Report (Para 4(viii) Pg 759 of Rejoinder); Mock
Drill report and on-site emergency plan (Para 4(x) of the Rejoinder);
Environment Statement (Para 4(xii) of the Rejoinder); License under
Boilers Act, 1923 (Para 4(xiii) of the Rejoinder) compliance report
under electrical audit report (Para 4(xvi) of the Rejoinder)
compliance report dated 20.05.2022 towards operating boilers (Para
4(xxv) of the Rejoinder.

28.That in this regard it is submitted that the answering Respondent, in
view of order 29.11.2022 filed TA 23/2023 to bring on record
additional documents. That under the said order this Hon’ble
Tribunal directed that the reports of experts cited under the reply
dated 22.09.2022 shall be filed and therefore, the answering
Respondent filed those documents which were directly related to the
accident, which also included the final investigation report of DISH
and the third-party investigation report conducted under the direction

of DISH. That rest of the documents were not felt necessary for the
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case in hand and therefore were not brought on record. However, the
response to the alleged concealment of documents as well as
remaining documents are being brought on record under this Sur-

Rejoinder which are as follows:

(i) CTE dated 16.12.2021 is not the CTE but an amendment to
the CTE dated 17.10.2010. However due to inadvertent error the
amendment to the said CTE was not appended which is now

appended as ANNEXURE R/6. However, it 1s further mentioned

that the said omission has nothing to do with the prayers of the
Applicant nor any bearing on merit.

ii) The submission of the six-monthly compliance report
toward the EC conditions is a statutory requirement and was not
appended as these are public documents and neither do they have
any bearing on the present dispute. However, the latest six-
monthly compliance report for the period of June 2022 -
November 2022 along with the letter dated 23.12.2022 sent by
answering Respondent to DISH annexing the said report is

submitted as ANNEXURE R/7. Nonetheless, it is submitted that

the Applicant has turned the present case into a fishing and roving
enquiry by seeking all the documents referred to which are not
necessary to adjudicate the issue of the accident which had
occurred.

iii) That the Annexure 1 and 2 to the Environment Statement
has no relevance to the present dispute and the Applicant may be
put to strict view as to why he imputes mischief for not filing prior
environment statements which are not the subject matter of the

present dispute. However, the said annexures 1 and 2 to the said
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Environment Statement dated 03.09.2022 are appended as

ANNEXURE R/8 to obviate any doubt in the mind of the

Applicant. Nonetheless, it is submitted that the Applicant has
turned the present case into a fishing and roving enquiry by
seeking all the documents referred to which are not necessary to
adjudicate the issue of accident which had occurred.

iv) That the sample testing reports have already been annexed
as ANNEXURE A/1 (COLLY.) at Pg 475-476 in [.A. No. 23/2023
dated 20.01.2023 filed by the answering Respondent. Here again
we have responded to all queries to the Regulator and the
Applicant’s intent seem to be creating new evidence to meet his
own interests rather an any substantial question of environment.

V) That the Material Safety Data Sheets (MSDS) of a few
chemicals have already been annexed as ANNEXURE A/2
(COLLY.) at Pg 487-49 in I.A. No. 23/2023 dated 20.01.2023 filed
by the answering Respondent as an illustration of our compliance.
It is pertinent to mention that the MSDS of all the chemicals/raw
materials/products have not been annexed as the same are in total
more than 200 in numbers and the MSDS of each are of numerous
pages which would not only be unnecessary but also a waste of
time of this Hon’ble Tribunal which in any case is being examined
by the Competent Authority. The relevant extracts of a few have
been annexed to illustrate the compliance on behalf of the
answering Respondent towards the said requirement. Nonetheless,
it is submitted that the Applicant has turned the present case into a
fishing and roving enquiry by seeking all the documents referred to

which are not necessary to adjudicate the issue of accident which
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had occurred. The Applicant’s intent seems to be of creating new
evidence to meet his own interests rather an any substantial
question of environment and the Tribunal may take strict note of
the conduct of the Applicant in this regard.

vi) That the notification of site as per Schedule 7 of the
Hazardous Waste Rules 1989 has already been annexed as
ANNEXURE R/7 at Pg 395-402 of the Reply Affidavit dated
22.09.2022. That no operation work towards the expansion of the
unit has been undertaken in pursuance to the EC dated 19.10.2020
and there is presently no change in the unit which would affect the
particulars of the said notification of site. Therefore, there is no
requirement under law for seeking any further notification of site.
Arguendo, these are all seeking plural remedies which are not
permissible under the NGT Act and Rules made thereunder.

vii) That the content of the Paragraph above is reiterated.

viii)  That the safety report of January 2014 has already been
brought on record which is annexed as ANNEXURE A/3 Pg 500-
511 of TA 23/2023 dated 20.01.2023 of the answering Respondent.

Further, another Safety Report dated 09.03.2016 sent to DISH on
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10.03.2016 1s already annexed has ANNEXURE R/4(colly). Further, the

Safety Audit Report of May 2022 has also been annexed as
ANNEXURE A/4 Pg 512-578 of the 1A 23/2023 dated 20.01.2023
of the answering Respondent. It is reiterated that no work related to
the operation of any expanded unit in pursuance to EC dated
19.10.2020 has been commenced as therefore no updated Report in
this regard is required. Here again the Applicant’s intent seems to

be of creating new evidence to meet his own interests rather an any
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substantial question of environment and the Tribunal may take
strict note of the conduct of the Applicant in this regard.

ix) That the latest of safety audit report dated May 2022 is the
latest Audit report which has been annexed as ANNEXURE A/4
Pg 512-578 of the TA 23/2023 dated 20.01.2023 of the answering
Respondent. That the safety report of 09.03.2016 is already
attached as ANNEXURE R/4(colly). The Hon’ble Tribunal may take
strict note of the conduct of the Applicant.

X) The Mock drill report dated 21.12.2022 has already been
brought on record which is ANNEXURE A/5, Page - 579 -590 of
[LA. 23 of 2023 dated 20.01.2023 filed by the answering
Respondent. Further, the latest mock drill report dated 29.03.2023
submitted vide letter dated 03.04.2023 is also brought on record
and is already annexed as ANNEXURE R/2(colly). Here again the
Applicant’s intent seems to be of creating new evidence to meet
his own interests rather an any substantial question of environment
and the Tribunal may take strict note of the conduct of the
Applicant in this regard.

Xi) That the said contention raised has nothing to do with the
issue raised in the present Application and is therefore barred
under Rule 14 of the NGT Practice and Procedure Rules 2011.
However, to obviate any doubt, relevant parts of the last two six
monthly compliance for the period of December 2021 to May 2022
dated 30.06.2022 alongwith the letter dated 30.06.2022 under

which i1t was sent to DISH 1s annexed as ANNEXURE R/9 and

for the time period of June 2022 to November 2022 dated

23.12.2022 1s already annexed as ANNEXURE R/7. That it is
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pertinent to mention that the EC compliance certificate of
MoEF&CC has already been uploaded on the website of the
answering Respondent. Nonetheless, it is submitted that the
Applicant has turned the present case into a fishing and roving
enquiry by seeking all the documents referred to which are not
necessary to adjudicate the issue of accident which had occurred.
Xii) That the said contention raised has nothing to do with the
issue raised in the present Application and is therefore barred
under Rule 14 of the NGT Practice and Procedure Rules 2011.
However, it is submitted that the said environment statement has
already been brought on record which is at page 390-394 of Reply
Affidavit dated 22.09.2022 of the answering Respondent. Here
again the Applicant’s intent seems to be of creating new evidence
to meet his own interests rather an any substantial question of
environment and the Tribunal may take strict note of the conduct
of the Applicant in this regard.

xiii)  That the Poison License has no relevance to the issue
raised in the present Application. It is also pertinent to note that the
license has also been renewed by the answering Respondent which
shows that there was no malafide intent to conceal the same. The
Poison License from 2017 - 2022 and its renewal from 2022 - 2027

have been annexed as ANNEXURE R/10. However, it is

submitted that the Applicant has turned the present case into a
fishing and roving enquiry by seeking all the documents referred to
which are not necessary to adjudicate the issue of accident which

had occurred. License under the Boilers Act, 1923 has already
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been brought on record which is ANNEXURE A/7 Pg 603 - 604 of
I.A. 23/2023 dated 20.01.2023 filed by the answering Respondent.

xiv)  That the answering Respondent has brought on record the
order dated 13.06.2022 of DISH for Partial revocation of the
closure order dated 18.05.2022 which is annexed as ANNEXURE
R/15, Pg 429 - 432 in Reply filed by the answering Respondent
dated 22.09.2022. Therefore, it was not felt necessary to bring on
record the closure order dated 18.05.2022. However, to obviate
any doubt, the order dated 18.05.2022 of DISH in Gujarati

alongwith its English translation is annexed as ANNEXURE R/11.

However, it is submitted that the Applicant has turned the present
case into a fishing and roving enquiry by seeking all the documents
referred to which are not necessary to adjudicate the issue of
accident which had occurred.

XV) In pursuance of the accident in question, the production
processes of all plants had been stopped abruptly. Which rendered
several incomplete batches. It being necessary to complete the said
batches to avoid further major accidents, the Office of DISH
allowed processing of batches in Plant A, B and C which had not
been affected due to the accident in plant D. These facts were not a
subject matter of dispute and therefore it was not felt necessary to
bring the same on record. However, to obviate any doubt, the letter
dated 23.05.2022 in Gujarati alongwith its English translation by

the Office of DISH is annexed as ANNEXURE R/12. However, it

1s submitted that the Applicant has turned the present case into a

fishing and roving enquiry by seeking all the documents referred to
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which are not necessary to adjudicate the issue of accident which
had occurred.

xvi)  That the letter dated 27.05.2022 was a simple procedural
advancement made by the Respondent towards compliance of
closure order dated 18.05.2022 and is a fact which is not disputed,
therefore the same was not brought on record. However, to vitiate
any doubt the said letter dated 27.05.2022 is being brought on

record and the said letter is annexed as ANNEXURE R/13.

Nonetheless, it 1s submitted that the Applicant has turned the
present case into a fishing and roving enquiry by seeking all the
documents referred to which are not necessary to adjudicate the
issue of accident which had occurred. The Hon’ble Tribunal may
take strict judicial notice of the same and issue appropriate punitive
directions against the Applicant. That the electrical safety audit
report dated 28.05.2022 is such other compliance made by the
answering Respondent towards the unit and is a simple material
fact which is not disputed and therefore not brought on record.
However, the said Report dated 28.05.2022 is annexed herein to

obviate any doubt and is appended as ANNEXURE R/14. That

further, the electrical audit compliance report has also been filed
showing that all the recommendations has been complied with
which is annexed as ANNEXURE A/10, Pg 613 of [.A. 23/2023
filed by the answering Respondent on 20.01.2023.

xvii) That the answering Respondent has brought on record the
order dated 13.06.2022 of DISH for Partial revocation of the
closure order dated 18.05.2022 which is annexed as ANNEXURE

R/15, Pg 429 - 432 in Reply filed by the answering Respondent
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dated 22.09.2022. Therefore, it was not necessary to bring on
record the letter dated 02.06.2022 by the answering Respondent to
DISH for requesting to revoke its closure order towards Plant A, B
and C. However, to obviate any doubt in the mind of the Applicant
the letter dated 02.06.2022 in Gujarati alongwith its English

translation is annexed as ANNEXURE R/15.

xviii) That the letter dated 04.06.2022 is a communication of
DISH to the answering Respondent asking for further requirements
towards the accident which occurred and is a material fact which is
not disputed and was therefore not brought on record. However, to
obviate any doubt, the said letter dated 01.06.2022 (received on
04.06.2022) in Gujarati alongwith its English translation is

appended herein as ANNEXURE R/16. Nonetheless, it is

submitted that the Applicant has turned the present case into a
fishing and roving enquiry by seeking all the documents referred to
which are not necessary to adjudicate the issue of accident which
had occurred. The content of the preceding para regarding the
conduct of the Applicant may be read here as a part of this para.

xix)  That the letter dated 07.06.2022 is another procedural letter
asking for further requirements to be made by the answering
Respondent and is a part of interim measures taken by DISH and
answering Respondent which gets merged with the partial
revocation order dated 13.06.2022. Therefore, the same was not
brought on record. However, the said letter dated 07.06.2022 is
being brought on record to obviate any doubt and is appended as

ANNEXURE R/17. Nonetheless, it is submitted that the Applicant

has turned the present case into a fishing and roving enquiry by
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seeking all the documents referred to which are not necessary to
adjudicate the issue of accident which had occurred. The content of
the preceding para regarding the conduct of the Applicant may be
read here as a part of this para.

XX) That the said undertakings dated 08.06.2022 are another
such communication between answering Respondent and DISH
and 1s a simple material fact and a part of interim measures which
led to partial revocation of closure order dated 18.05.2022 vide its
letter dated 13.06.2022 and therefore the same gets merged with
the said revocation order. In view of the same it felt unnecessary to
bring the same on record. However, to obviate any doubt, the said
undertaking dated 08.06.2022 are being brought on record which is

appended as ANNEXURE R/18 (COLLY.). Nonetheless, it is

submitted that the Applicant has turned the present case into a
fishing and roving enquiry by seeking all the documents referred to
which are not necessary to adjudicate the issue of accident which
had occurred.

xxi)  That the letter dated 09.06.2022 from the answering
Respondent to the closure order dated 18.05.2022 and 07.06.2022
is a matter between the Regulator and the Respondent herein and is
not disputed and thus there was no obligation on the answering
Respondent to submit its reply to the closure order before this
Hon’ble Tribunal. Also, the same is a part of the number of
communications leading to the revocation order dated 13.06.2022.
and hence was not brought on record. However, to obviate any
doubt, the said letter dated 09.06.2022 is being appended, without

prejudice, as ANNEXURE R/19.
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xxii) That the revised plan submitted by the answering
Respondent vide letter dated 01.06.2022 is another procedural
requirement in response to the accident which had occurred and is
a part of interim measures taken by DISH and answering
Respondent which gets merged with the partial revocation order
dated 13.06.2022. Therefore, the same was not brought on record.
However, the said letter dated 01.06.2022 is being brought on
record to obviate any doubt and without any prejudice, and is

appended as ANNEXURE R/20. It is clear that the Applicant has

turned the present case into a fishing and roving enquiry by
seeking all the documents referred to which are not necessary to
adjudicate the issue of accident which had occurred any misuse of
such documents would be at the risk and cost of the Applicant.

xxiii) That the reply dated 16.06.2022 by the answering
Respondent is another procedural response in the course of a
regulatory process related with the accident which had occurred
and is a part of interim measures taken by DISH and answering
Respondent which gets merged with the partial revocation order
dated 13.06.2022. Therefore, the same was not brought on record.
However, the said reply letter dated 16.06.2022 1is being brought
on record to obviate any doubt and without prejudice and is

appended as ANNEXURE R/21. Nonetheless, it is submitted that

the Applicant has turned the present case into a fishing and roving
enquiry by seeking all the documents referred to which are not
necessary to adjudicate the issue of accident which had occurred.

xxiv) That the letter dated 18.05.2022 was not a permission per

se but an instruction letter requiring the answering Respondent to
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comply with the conditions provided before starting the said boiler.
That this is also a material fact and was not brought on record as
there is no dispute regarding the same. However, the said letter
dated 18.05.2022 is being brought on record to obviate any doubt

without prejudice and is appended as ANNEXURE R/22.

Nonetheless, it is submitted that the Applicant has turned the
present case into a fishing and roving enquiry by seeking all the
documents referred to which are not necessary to adjudicate the
i1ssue of accident which had occurred. Further the Boiler Act, 1923
and its compliance is not within the purview of this Hon’ble
Tribunal under Section 14 of the NGT Act, 2010.

xxv) That the compliance report dated 20.05.2022 is also a
procedural requirement which is not under any dispute and
therefore was not brought on record. @ However, the said
compliance report dated 20.05.2022 is being brought on record to
obviate any doubt and without prejudice and is appended as

ANNEXURE R/23. Nonetheless, it is submitted that the Applicant

has turned the present case into a fishing and roving enquiry by
seeking all the documents referred to which are not necessary to
adjudicate the issue of accident which had occurred.

xxvi) That the then valid PESO Licenses were brought on record
which is ANNEXURE R/17 (COLLY.), Page - 434-438 of the
reply filed by the answering Respondent dated 22.09.2022. The
revocation of the said licenses was also suspended after the
answering Respondent submitted its reply to the suspension of the
licenses. The entire communication process is irrelevant to the

issue in the present application and hence only the valid PESO
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license was brought on record. In any case the PESO license is not
under challenge before this Hon’ble Tribunal and there are
competent authorities to deal with the subject under the law.
However, to obviate any doubt, the suspension orders/scree shot of
the website reflecting the suspension order in case of Chlorine
along with their replies of the answering Respondent are as being

annexed collectively as ANNEXURE R/24 (COLLY.). Further

the renewed PESO license for storage of Petroleum Class A and B

are annexed as ANNEXURE R/25. Further, the True copy of

renewed PESO license dated 03.01.2023 for Chlorine is annexed

as ANNEXURE R/26.

The content of the preceding para regarding the conduct of the
Applicant may be read here as a part of this para. It must be added here
that none of the above documents procured by the way of these
pleadings should be used to file fresh litigation against the Respondent
no. 5 and this Hon’ble Tribunal issue necessary directions in this regard.
29.That in response to Para 5 as regards the facts, it is mere reiteration
from the records and there is no evidence that the Applicant herein
has any first-hand knowledge of the same. As regards to the damage
to the environment, if any, the competent Authority is seized of the
issue and has been taking action in accordance with law where the
answering Respondent has fully cooperated including payment of
Environmental Compensation to the tune of R.s 1.5 crores apart from
other huge costs by way of humanitarian compensation and other
statutory compensations under various authorities. This Hon’ble
Tribunal is competent to look into the adequacy qua the issue of

Environmental Compensation and the Applicant therefore need not
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have any role on the same. It is important to reiterate that the
answering Respondent is not only a state of the art and a fully
compliant unit, and this unfortunate incident was an accident where
huge financial losses have also occurred for the answering
Respondent. Be that as it may, the answering Respondent shall take
every measure to ensure that no surrounding environment is damaged
by any action of the Respondent herein. The apprehension of the
Applicant may therefore be put to rest and this Application may be
disposed of accordingly.

30.That in response to Para 6, the contents of paras 17 & 18 of the
present Sur-Rejoinder are being reiterated and is not being repeated
for the sake of brevity.

31.That in response to Para 7 it is submitted that this Hon’ble Tribunal
vide its order dated 18.07.2022 passed in the present case had issued
notice to the Respondents. That thereafter the work for the
preparation of Reply affidavit was started. Subsequently, the
Affidavit for filing the Reply on behalf of the answering Respondent
was signed on 16.08.2022 and thereafter on 18.08.2022, time was
sought before this Hon’ble Tribunal in the hearing held to file the
said Reply and the same was granted. That thereafter some
documents were being arranged to be attached to the Reply Affidavit
and therefore the reply affidavit was put on hold and after the said
documents were arranged, the Reply was filed on 22.09.2022 along
with the affidavit signed on 16.08.2022.Therefore, it is clarified that
Reply Affidavit had been prepared at an early stage, however, as
some time went into arranging few documents relied upon in the

reply affidavit, it took time to finalize the same and file it on
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22.09.2022. In any case no prejudice is caused to anyone including
the Applicant by this minor procedural concern.

32.That content of para 8 is denied as false and is liable to be rejected in
view of Rule 14 of NGT Practice and Procedure Rules 2011 wherein
seeking plural remedies is barred by law. Further, in response to
corresponding paragraphs 1 to 3 of the Rejoinder of the Applicant
reiterates paras 14 to 25 of this Sur Rejoinder by the answering
Respondent are reiterated as a part of this para.

33.That content of para 9 is denied as false. That the revocation order
dated 29.06.2022 was received by the answering Respondent on
05.07.2022 and not 05.06.2022 and the receiving date mentioned as
05.06.2022 1is a typographical error which has been explained in
much detail in para 3-4 of the IA No 23 of 2023 and is not being
repeated here for the sake of brevity. This factum has also been
recorded by this Hon’ble Tribunal in its order dated 29.11.2022. That
in this regard it is reiterated that the page of the courier receiving
register maintained by the answering Respondent at the premises of
the factory (@ Pg 747 — ANNEXURE A-18 of the 1A 23/2023)
clearly shows that the letter was received from GPCB on 05.07.2022
and not on 05.06.2022 and therefore it was an error on the part of the
receiver to write the receiving date as 05.06.2022. Such frivolous
statements made by the Applicant is an attempt to prejudice this
Hon’ble Tribunal only shows their desperation and other vested
interests rather than any concern for environment.

34.That contents of para 10 is denied and corresponding paras 14 to 30
provided above, in response to para 1 to 6 of the Rejoinder are

reiterated.
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35.That content of para 11 shows the desperation of the Applicant to
make a case on issues that are irrelevant to the present lis. The
number of employment and the number of increase in employment
are estimated figures dependent on a variety of factors. None of
which is a subject matter of dispute herein before this Hon’ble
Tribunal nor in its jurisdiction. This clearly shows the approach that
the Applicant 1s fabricating allegations with the malafide intention of
harming the image of the answering Respondent. This Tribunal may
take strict judicial notice of the same.

36.That content of para 12 is denied and it is reiterated that the
answering Respondent is a law abiding citizen who has taken all
measures to comply with environment laws among others and has
taken all steps mandated under law and beyond the mandates of law
to respond to the unfortunate accident which took place. Further, in
response to the said para, reliance is placed on the corresponding
paras 14 - 30 mentioned above against para 1 to 6 of the Rejoinder of
Applicant.

37.That content of para 13 requires no response.

38.That in response to the contents of para 14, Paras 21-25 mentioned
above are reiterated. It is reiterated that such allegation has no
connection with the issue raised in the present Original Applicant and
is therefore barred under the provision of plural remedies provided
under Rule 14 of the NGT (Practices and Procedure) Rules 2011.

39.That content of para 15 requires no response.

40.That in response to the contents of para 16, Paras 21 - 25 mentioned

above are reiterated.
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41.That in response to Para 17, it is submitted that the answering
Respondent has been regularly submitting Form 3 and 4 to the GPCB
and the said contention is denied as false. That the copy of the same
can be provided if this Hon’ble Tribunal may direct to do the same.
Further, raising the said issue violates Rule 14 of NGT Practice and
Procedure Rules 2011 as the same is not connected with the issue of
accident raised under the present case and hence is barred under law
as already held in a catena of orders/judgments passed by this
Hon’ble Tribunal. Further, with regards to the allegation that the
names of the parties to whom the hazardous waste were sold or
handed over to have not been disclosed, it is submitted that the same
has not been mentioned as it is sent to so many different
parties/entities. Such information disclosure sought by the Applicant
also smacks of competitive interest and certainly meets more than the
eye. Be that as it may, this hazardous waste disposal system is online
& all the data including the party names are uploaded online on the
GPCB XGN site. The system is developed & monitored by GPCB.
That the true copy of the website page showing the names of few of
such parties to whom hazardous wastes has been sent from May 2022

to June 2022 is annexed as ANNEXURE R/27.

42.That in response to para 18, the content of Para 17 - 20, 28(i1) & (iii)
mentioned above are reiterated.

43.That the content of para 19 is denied as false. That the said sample
testing reports have been provided at Pg 475-486 - ANNEXURE A/1
(COLLY.) under the 1A 23/2023 dated 20.01.2023. The contents of
the Para 28 (iv) above may be read as a part of this Para and is not

being repeated for the sake of brevity.
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44.That the content of Para 20 is denied as false and that there is no
breach of the Hazardous Chemical Rules 1989. That further, the
content of para 17-19 and 28 (v) mentioned above are reiterated in
response to this para.

45.That the content of para 21 is denied as false and it is reiterated that
the provisions for marking and labelling are being followed for the
chemicals that are being handled in the premises of the unit of
answering Respondent. That photographs of the said containers are

annexed as ANNEXURE R/28.

46.That the content of para 22-23 are denied as false and the contents of
paras 18, 20, 21 and 28(vi),(viii)& (ix) mentioned above are
reiterated.

47.That in response to para 24, the contents of para 22 mentioned above
are reiterated. The submission that emergency plan is not credible and
reliable is vehemently denied as the Applicant has no authority or
competence to state the same.

48.That in response to Para 25, it is reiterated that operation has not
commenced towards the clearance of expansion obtained under EC
dated 19.10.2020. That the permission for storage/possession of
chemicals/gas etc. for which license under India Explosives Act 1884
and the Petroleum Act 1923 and the Rules made thereunder are
required, have been obtained and the same are annexed as
ANNEXURE A/6 (COLLY.) page 591-602 of 1A 23/2023 dated
20.01.2023 filed by the answering Respondent. Further, the said
permissions of PESO filed are valid till date and are not old. That the
renewed license of Petroleum storage is already annexed as

ANNEXURE R/25. The screen shot of the website wherein it is

830
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clearly mentioned in the document summary about suspension and
revocation of the Chlorine license No. (G30941) is already annexed
as ANNEXURE R/26. That it is apprised that the Chief Controller of
Explosives (CCE) is the head of PESO and therefore permission
given by PESO is signed by (CCE) and both are construed as the
same. In any case, these are not subject matter of any dispute and is

being raised only to prejudice this Hon’ble Tribunal.-

49.That content of Para 26 requires no response.

50.That in response to Para 27 the said license issued under Poison Act

from 2017 - 2022 and its renewal from 2022 — 2027 is annexed as
ANNEXURE R/10. Although it must be added that the said

document is not under any dispute.

51.That in response Para 28 it is submitted that earlier there was only

one boiler of 18 MT/hr. which was operational. That the boiler of 12
MT was an standby boiler which was installed in December 2016.
However, the same was never started or used. The consent for the
operation of the same has only been granted under the latest CCA
dated 16.03.2023, wherein, both the boilers of 18 MT/hr and 12
MT/hr have now been allowed. That only thereafter the said boiler of
12 MT has been started to be operated and used. That the True copy
of the certificate dated 18.01.2023 of the said 12MT boiler is annexed

as ANNEXURE R/29. That the true copy of the latest final CCA

dated 16.03.2023 is also annexed herein as ANNEXURE R/30. In

any case these are not subject matter of the dispute herein and the

Applicant is in breach of Rule 14 of the NGT Rules, 2011

52.That content of Para 29 requires no response.
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53.That in response to para 30, the response provided towards Para 1 to
6 of the Rejoinder of Applicant at paras 14 - 30 above are reiterated.

54.That content of Para 31 requires no response.

55.That in response to Para 32, it is submitted that there is no written
order issued by GPCB and only oral observations were made in this
regard.

56.That in response to Para 33, the true copy of the letter dated
27.05.2022 by the answering Respondent sent to GPCB in response
to their observations made on their visit to the accident site on

17.05.2022 is annexed as ANNEXURE R/31.

57.That in response to Para 34 it is submitted that the letter dated
31.05.2022 was initially uploaded on the web portal of GPCB on the
same date and was therefore received online by the answering
Respondent on 31.05.2022. That in response to the same, the interim
Environmental compensation of Rs. 1.5 crores was deposited by the
answering Respondent on 03.06.2022 and subsequently the said letter
dated 31.05.2022 was received by the answering Respondent in
hardcopy on 06.06.2022. That, therefore, there is no anomaly in this
regard as attempted to be made by the Applicant. That the True copy
of the web page of the portal of GPCB showing that the said letter
was uploaded on the website on 31.05.2022 alongwith the said letter

provided on the website are annexed as ANNEXURE R/32. Further

the contents of para 33 mentioned above are reiterated towards the
second allegation repeated under this para regarding the revocation
order dated 29.06.2022.

58.That the content of para 35 is denied as wrong as all submissions

were made by the answering Respondent to the closure order dated
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31.05.2022 vide letter dated 14.06.2022 and are not evasive but
specific and in accordance with the mandate of law. That the
Applicant is passing general comments without any basis and the
same is liable to be rejected.

59.That in response to para 36, the contents of Paras 33 & 57 are
reiterated herein. That the comment on Respondent No. 5's economic
status at the inference on legal compliance is not only in. bad taste
but shows the mindset of the Applicant and is irreverence to the law
of the land.

60.That in response to Para 37-38, the contents of paras 26, 28(xiv) & 83
mentioned above are reiterated. That the true copy of the letter dated
18.05.2022 of DISH 1is already annexed as ANNEXURE R/I1
mentioned above.

61.That in response to para 39, the true copy of the compliance report
towards Boiler is already annexed herein as ANNEXURE R/23. The
contents of the para 28(xxv) above may be read as part of this para.

62.That in response to para 40, the true copy of the order dated
23.05.2022 1s already annexed as ANNEXURE R/12. The contents of
the para 28(xv) above may be read as part of this para.

63.That in response to para 41, the true copy of the said documents are
annexed as ANNEXURE R/13, ANNEXURE R/14 and ANNEXURE
R/20. The contents of the paras 28 (xvi) & (xxii) above may be read
as part of this para.

64.That in response to para 42, it is submitted that there is only one
structural stability certificate and not two and the final Certificate is
annexed in 1A 23/2023 as ANNEXURE A/11 page 614-616. In any

case, these are not matters of dispute before this Hon’ble Tribunal.
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65.That the content of Para 43 is denied as false, that in this regard it is
submitted that there is no mandate to undertake HAZOP study under
any law in force. However, on being directed by the GPCB and the
DISH under their respective letters to conduct the HAZOP/RE-
HAZOP studies, the same has been executed and the
recommendations provided under the same are being implemented.
That in this regard it is submitted that HAZOP study is a systematic,
time-consuming lengthy process hence out of 61 chemicals being
produced, the HAZOP Studies of 22 of them has been undertaken,
out of which reports for three were submitted by answering
Respondent vide letter dated 02.06.2022 and the compliance report of
the same were submitted vide letter dated 09.06.2022. That the
reports for the rest of 19 products have been submitted vide letter
dated 03.04.2023. That the True copy of the said letter dated

03.04.2023 1s attached as ANNEXURE R/33. Further, the

compliance of recommendations of 6 more products are almost
complete which will be submitted to DISH very soon. That the work
of preparation of HAZOP study for the rest of the products are under
progress and the work towards the same is being undertaken with all
seriousness. In any case these are not matters of dispute but being
addressed by the answering Respondent to further improve their
performance and standards on the recommendations of regulatory
authorities.

That, further, the true copy of the letter dated 02.06.2022 is already
annexed herein as ANNEXURE R/15. The contents of the para

28(xvil) above may be read as part of this para.
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66.That in response to para 44, the true copy of the letter dated
04.06.2022 is already annexed herein as ANNEXURE R/16. The
contents of the para 28(xvii1) above may be read as part of this para.

67.That in response to para 45, the true copy of the letter dated
07.06.2022 is already annexed herein as ANNEXURE R/17. The
contents of the para 28(xix) above may be read as part of this para.

68.That in response to para 46, the true copy of the undertakings dated
08.06.2022 1is already annexed herein as ANNEXURE R/18
(COLLY.). The contents of the para 28(xx) above may be read as part
of this para.

69.That in response to para 47, the true copy of the reply letter dated
09.06.2022 is already annexed herein as ANNEXURE R/19. The
contents of the para 28(xxi1) above may be read as part of this para.

70.That content of Para 48 requires no response.

71.That in response to Para 49, it is submitted that the revised plan was
approved by DISH vide its letter dated 01.06.2022 and there is an
error in the date mentioned in para 58 of the Reply dated 22.09.2022
of answering Respondent of the said letter which is ‘01.06.2022” and
not ‘11.06.2022°. That the true copy of the same is already annexed
herein as ANNEXURE R/20. The contents of the para 28(xxii) above
may be read as part of this para. Further the revised plan submitted
vide letter dated 27.05.2022 is annexed as ANNEXURE R/13 herein
above and the para 28(xvi) is reiterated.

72.That content of Para 50 requires no response.

73.That in response to Para 51, the true copy of the reply letter dated
16.06.2022 is already annexed herein as ANNEXURE R/21. The

contents of the para 28(xxiii) above may be read as part of this para.
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74.That the content of Para 52 is vehemently denied as false and the
contents of Paras 14 - 30 mentioned above are reiterated.

75.That in response note Para 53, the content of Para 15 mentioned
above are reiterated.

76.That the content of Para 54, is denied as false and the contents of
Paras 20 & 65 are reiterated.

77.That in response to Para 55, it is submitted that the said letter was
sent in response to the accident which took place in Plant D of the
unit. That there was only one boiler which was operating and the
same was shut down in view of closure order of DISH, however
intimation of this boiler was sent to the Assistant Director of Boilers
as per law. That the other boiler of 12 MT has been started as and
when required only from 16.03.2023 and therefore there has only
been one boiler which has been operating in the plant till 16.03.2023.
The contents of the para 51 above may also be read as part of this
para.

78.That in response to para 56, it is stated that the said letter is not a
permission but a set of instructions before the boiler could be
restarted. The true copy of the said letter of instruction after a field
inspection done by the concerned authority is already annexed herein
as ANNEXURE R/22. That with regards to the comment made by the
Applicant in restarting the boiler, it is submitted that the said boiler
was kept shut until 29.06.2022 and was restarted only after the said
date, which was after the closure order of DISH and GPCB dated
13.06.2022 and 29.06.2022 had been revoked partially for Plant A, B
and C except for Plant D. That under the letter dated 18.05.2022 of

Assistant Director of Boilers, as stated earlier, only instructions were
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issued by the said authority which were to be complied with before
restarting the boiler. However, the same was restarted only after
29.06.2022. Therefore, the comment made by the Applicant towards
the answering Respondent is uncalled for, 1s in bad taste and has no

merit.

79.That in response to para 57, the true copy of the compliance report

dated 20.05.2022 is already annexed herein as ANNEXURE R/23.

80.That in response to para 58, the true copy of the said notices of

PESO and replies of answering Respondent are already annexed
herein as ANNEXURE R/24 (COLLY.) The contents of the para 28

(xxvi) above may be read as part of this para.

81.That in response to para 59 it is submitted that the third Party

Investigation Report dated June 2022 has been prepared in view of
directions issued by DISH under its letter dated 04.06.2022 which
was further submitted to DISH by the answering Respondent on
16.06.2022. That the contentions that the answering Respondent was
operating illegally without adhering to safety requirements is denied
as false and in response the contention of Reply and this sur rejoinder
are reiterated which shows that the answering Respondent have been
complying with the statutory requirement and all steps as per law
have been undertaken in response to the unfortunate accident which

occurred.

82.That the content of Para 60 is denied as wrong and the submissions

made under the present Sur Rejoinder at paras 7, 17 — 26 and 83 are

reiterated.

83.That the contents of para 61-62 are denied and it is submitted that the

comment made by the Applicant is uncalled for and is vehemently
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objected to. That presently, the answering Respondent has paid a
total amount of Rs 3,89,32,662 (Rs. 1,21,55,000 deposited in labour
court and Rs. 2,67,77,662 directly paid to affected families) to the
family of eight employees who died in the accident. That chart
showing the details of the expenses incurred towards eight deceased

as on 01.04.2023 are annexed as ANNEXURE R/34. The answering

Respondent have arisen to the occasion to ensure not only statutory
compliances but all humanitarian assistance that was required to the
victims of this unfortunate incident. This 1s despite the huge financial
losses that were incurred due to this unfortunate accident. The
Applicant’s callous statements are actually not in good taste and
reeks of a biased approach despite all efforts being made by
Respondent no. 5 in this regard.

84.That the expenses made by the answering Respondent which have
been reflected are towards compliance of directions issued by the
DISH, GPCB, PESO and Assistant of Boilers in response to the
accident in question. That the answering Respondent has always been
complying with the mandates and expenses which were to be made
after the accident took place for ensuring that no such accident further
occurs and the same has no connection with the compliance which
had already been done prior to the accident. That the Applicant is
trying to mix up the facts to mislead this Hon’ble Tribunal and a strict
view should be taken towards the same.

85.That content of Para 63 requires no response.

86.That the content of Para 64 is denied as wrong and the submissions

made under the present Sur Rejoinder are reiterated.
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87.That the contents of Para 65 are denied and paras 26 & 83 mentioned
above are reiterated.

88.That content of Para 66 requires no response.

89.That in response to Para 67 it is submitted that the Applicant is
attempting to mix words and facts so as to portray that the answering
Respondent has denied to follow the conditions imposed under EC
process. That the answering Respondent has explained that the
conditions prescribed in the EC are statutorily binding and the same
has to be complied with. That the same is being complied with and
the six monthly compliance reports mandated under the EIA
Notification 2006 are being regularly submitted to MoEF&CC which
1s then verified. That the Applicant is attempting to create a confusion
by bringing in picture the Terms of Reference under pre-feasibility
report which is not relevant in verifying the compliance of a unit as
all of it is already involved in the process towards grant of EC. Once
EC is granted, the procedure followed prior to the same gets merged
with the EC and the conditions prescribed under the EC is final and
the same has to be complied with, which is being done in the present
case by the answering Respondent. That the Applicant is
unnecessarily trying to fabricate new, frivolous, baseless contentions
which should be disregarded by this Hon’ble Tribunal.

90.That the content of para 68 is denied and the content of paras 17-25
& 28(ii1) are reiterated.

91.That the content of Para 69 is denied as wrong and the submissions

made under the present Sur Rejoinder are reiterated.
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92.That the content of Para 70 is denied as wrong and the submissions
made in the Reply dated 22.09.2022 and under this Sur Rejoinder
above are reiterated.
93.That in response to Para 71, the submission provided under the
present Sur-rejoinder is reiterated which shows that the answering
Respondent has operated its unit while complying with the statutory
norms provided under the environmental laws referred to in the
corresponding paragraphs. Further, it is reiterated that the Applicant
is attempting to raise plural remedies in the present case under its
Rejoinder Affidavit dated 20.03.2022 which is barred under Rule 14
of the NGT Practice and Procedure Rules 2011 and the same is
prayed to be rejected. Further, the Applicant has also raised that the
answering Respondent is in violation of Public Liability Insurance
Act 1991 even though under the Reply dated 22.09.2022 it has been
submitted that payment under the same has already been provided by
the answering Respondent towards the employees who have suffered
in the accident (Para 89 Pg 339 of Reply dated 22.09.2022)
94.That the content of Para 72 is denied as wrong and in view of the
submission made above, it is submitted that there 1s no issue left to
be adjudicated in the present matter and the same shall be
dismissed/disposed of with a huge cost imposed on the Applicant.
Place: Pune
Dated: 15.04.2023 Filed and Drawn By:
Sanjjayin%yay, Saumitra Jaiswal and Anoushka Dey
Advocates for the Respondent No. 5, M/S Bharat Rasayan Limited

29, Presidential Estate, Nizamuddin East, New Delhi -110013
Email: saumitra@FEldfindia.com, +91- 7289850011
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ANNEXURE R-5

892

BHARAT RASAYAN LTD - EMPLOYEES COMPENSATION DETAILS

SR.
NO.

EMP CODE

NAME

DATE OF DEATH

COMPANY
COMPENSATIO
N

WC AMOUNT
PAID IN LABOUR
COLIRT

RELIEF
AMOUNT AT
HOSPITALIZE

F&F

ADDITION
AL

RELIEF
FUND FOR

GRATUITY

PF(EDLI) TOTAL PAID AMOUNT

9312

SUDHANSUSEKHARA BAMAN
SADHANGI

17/05/2022

2500000

1400000

321264

796292

PF FORM
SUBMITTED IN PF
OFFICE & IN
PROCESS

5017556 2821264

9537

KUNDAN KUMAR JHA

18/05/2022

2500000

1300000

69870

200000

203409

PF FORM
SUBMITTED IN PF
OFFICE & IN
PROCESS

4273279 2769870

9709

ARUN KUMAR GAUTAM

20/05/2022

2500000

1670000

47345

204923

PF FORM
SUBMITTED IN PF
OFFICE & IN
PROCESS

4422268 2547345

9981

DODIYA DARSHIK BHAVSINHBHAI

24/05/2022

2500000

1650000

50000

25987

190385

PF FORM
SUBMITTED IN PF
OFFICE & IN
PROCESS

4416372 2575987

9844

KRISHNA KUMAR YADAV

25/05/2022

2500000

1700000

50000

39807

210462

PF FORM
SUBMITTED IN PF
OFFICE & IN
PROCESS

4500269 2589807

9839

DRAGPAL

26/05/2022

2500000

1625000

50000

37518

177231

PF FORM
SUBMITTED IN PF
OFFICE & IN
PROCESS

4389749 2587518

CNO122184
81

TALAVIYA KIRTANKUMAR
BHARATBHAI

01/06/2022

2500000

1360000

50000

24000

NOT
APPLICAB

NOT APPLICABLE 3934000 50000

5904

AMIT KAILASRAO BIJAWE

07/06/2022

1450000

50000

BANK
DETAILS NOT
RECIEVED

CLAIM
FORM
NOT
RECEIVED

FORM & BANK
DETAILS NOT
RECEIVED

TOTAL

20000000

12155000

250000

34953493 15991791

-TRUE COPY-
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ANNEXURE R-7

Tdharat
RASAYAN LIMITED

WORKS UNIT-l Plot No. 42/4. Amod Road. GIDC, Daney, District-Bharuch,
Gujarat-392130. Pr +91-2641-291123, +51-2642.241100

Date: 23 Deg, 2022

SO0 1L

doepional Offiee,
Nty et nvaromnent & Forests
Nty enaenr, Seetor 10,

s 382010

sz submission of six monthly EC Compliance Report for the Period
June 2022 to November 2022

et 1O granted vide letter F. No. J-11011/961/2008-1A-11(1) dated 19" October, 2020

o

srepee 10 above subject, we are submitting herewith the Six-month EC compliance Report for
I Ty )

S anne 2022 10 November 2022, Along with soft copy in €D, Said compliance report is already

v Parivesh partal alsa,
ne aboye inarder and acknowlédee receipt.
¢ ¥
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RASAYAN LIMITED

WORKS : UNIT-II: Plot No. 42/4, Amod Road, GIDC, Dahej, District-Bharuch,
Gujarat-392130, Ph.; +91-2641-291123, +91-2642-241100

Date: 23" Dec, 2022

I
14

Scientifie C,

Heprated Regional Office,
Ministry of Environment & Forests
Aranya Bhavan, Sector 10,

Cryndhinagar- 382 010

st Submission of six monthly EC Compliance Report for the Period
June 2022 to November 2022

Ref: 1C granted vide letter F. No, J-11011/961/2008-1A-11(1) dated 19" October, 2020

JESH i

With Reference to above subject, we are submitting herewith the Six-month EC compliance Report for
the period June 2022 to November 2022, Along with soft copy in CD, Said compliance report is already
upioaded on Parivesh portal also.

Plewse God the above in order and acknowledge receipt.
Thanking You.
Y ours !'.'.H,::!‘uH}r’.

Vor BHARAT RASAYAN LIMITED

CROP SCIENCE LTD)

(Director Operation)
el CLoof EC compliance
Copy to;

i he secretary, Department of Environment and Forest, Govt. Of Gujarat, Secretariat,
Gundhinagar — 382010. _

2 ['he Chairman, Central Pollution Control board, Parivesh Bhavan, CBD-Cum Office Complex,
st Arjun Nagar, New Delhi — 110032.

5 Mohitoring Cell, Ministry Of Environment and Forest, Paryavaran Bhavan. CGO Complex.
New Delhi - 110003,
[he Member Secretary, Gujarat Pollution Conirol Board, Paryavaran Bhavan, Sector — [0A,
Gandhinagar — 382010.

CIN : L24119DL1989PLC036264
Regd. Off. : 1501, Vikram Tower, Rajendra Place, New Delhi - 110008
Ph. : +91-11-43661111 (30 lines) « Fax : +91-11-43661100, 41538600
E-mail : info@bharatgroup.co.in + Website : www.bharatgroup.co.in
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EC Compliance Report

200 MT/Day & HSD: 17 KL/Day
Man power Existing : 350 Nos, direct employees + 250 Nos. indirect employees
b]. Of the Environmental Management Plans | 1| Asfollows.
Sr. Activity Status
No.

1 | Formulation of EHS cell
Constitutes EHS in charge, ETP super visor and operators, Lab
chemist and assistants

EHS cell consists of EHS In charge,
ETP super visor and operators, Lab
chemist and assistants.

2 | For Air Environment Management

e To monitor the ambient air quality parameters and flue &
process gas emissions within premises and also in the nearby
area regularly and to compare with the regulating standards so
that any necessary corrective actions can be taken.

¢ Work place monitoring to be camied out periodically to check
fugitive emissions, if any.

e To develop and maintain greenbelt, in and around the factory,
for reducing the effect of air pollutants due to their deposition.

e To follow proper loading and unloading practices to minimize
dusting

¢ To maintain proper record for the fuel consumption, start-up
time and duration of boiler operation towards ensrgy
conservation

e Company maintains its own
records and monitors the
Ambient air and flue gas
emission within  premises
pericdically. Monitoring  of
ambient air & flue gas analysis is
done by Siddhi Green Excellence
Pvt Ltd., Ankleshwar.

e Work place monitoring to be
carried out periodically by Siddhi
Green Excellence Pvt. Ltd.,
Ankleshwar.

e Unit has developed & maintained
green belt area.

¢ Unit is having closed system for
loading and unloading of
chemicals,

e Unit is maintaining records for
the fuel consumption, start-up
time and duration of boiler
operation towards energy
conservation

3 | For Water Environment Management

e To investigate possibilities of water reuse and recycling for
reducing water consumption and wastewater generation

¢ Records of water consumption, effluent generation, effluent
discharge, water characteristics, treated and untreated effluent
characteristics to be maintained.

* To monitor the adequacy and efficiency of ETP so that the
effluent is given suitable treatment and the treated effluent
meets specified norms of available CC&A of GPCB

e The efluent collection and discharge drainages, effluent
handling and treatment systems to be maintained and regularly
monitored to prevent leakages or sudden break-down.

e Proper house-keeping to be adopted to prevent splllages and
contaminated surface runoff going to storm water drains.

¢ Reuse and recycling options are
being investigated together with
feasibility of rainwater harvesting

o Unit is maintaining records of
water consumption, effluent
generation, effluent discharge,
water characteristics, treated and
untreated effluent characteristics.

e The adequacy and efficiency of
ETP is maintained well and the
effluent is treated appropriately
at all the stages. It is ensured
that the treated effluent meets
specified norms of as specified in
CC&A of GPCB.

e The effluent collection and
discharge drainages, effiuent
handling and treatment systems
are maintained and regularly

M/s. Bharat Rasayan Limited (Unit-ll), Dahej
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Monitored to prevent leakages or
sudden  break-down by
preventive maintenance of all
ETP units is taken periodically by
taking appropriate proactive
actions.

Good house-keeping practices
have been implemented by the
unit to prevent spillages and
Contaminated surface runoff
going to storm water drains.

4 | For Hazardous / Non-hazardous waste management

e Proper storage and handling arrangements in compliance to
the conditions of authorization granted by SPCB.

» Proper signboards to be provided at relevant places.

e All the necessary regulatory procedures as per the amended
Hazardous Waste Management & Handling Rules - 2003 to be
followed and adhered with.

¢ The transportation of hazardous waste to the TSDF Site to be
as per the guidelines and accompanied with Form-9.

e Monthly records of generation, storage and disposal of
hazardous waste should be maintained in a record register as
per the format of Form-3 as per amended Hazardous Waste
rules — 2003 and annual returns of disposal to be submitted to
SPCB in prescribed form —4 and form - 3.

Appropriate storage and handling
arrangements for all the
hazardous waste are provided as
per the conditions specified in
the authorization granted by
GPCB.

Signboards are provided at
relevant places.

Unit is following all the applicable
regulatory procedures as per the
amended Hazardous Waste
Management & Handling Rules —
20186.

Unit is following guidelines for
transportation of hazardous
waste to all the TSDF & CHWIF
and is accompanied with form-10.
Monthly records of generation,
storage and disposal of
hazardous waste are maintained
in a record register as per the
format of Form3 as per amended
Hazardous Waste rules — 2016
and annual returns of disposal of
all the hazardous waste are
Submitted to GPCB in prescribed
forms —4 and form - 3.

a). Submergence area : forest & Non-forest

b]. Others

7 | Break Up of the Project Area : | Unitis located at GIDC Industrial Estate, Dahej

enumeration of those losing houses / dwelling Estate, Dahej
units, only agricultural land, dwelling units &
agricultural land & landless laborers / artisan.

8 | Breakup of the project affected population with | : | Not applicable since unit is located at GIDC Industrial

al. 3C , 8T [ Advises =

b]. Others |-

{Please indicate whether these figures are based | : | —
on any scientific and systematic survey carried out
or only provisional figures, if a survey is carried
out give details and years of survey)

M/s. Bharat Rasayan Limited (Unit-ll), Dahej
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9 | Financial Details
a]. Project cost as originally planned and Rs 200 Crore {For Proposed Expansion only)
subsequent revised estimates and the year of
price reference
bl. Allocation made for environmental As follows
Management plans with item wise and year wise
break-up.
Sr. No. Particulars Recurring Cost Per Annum Capital Cost
[Rs. In lakh] [Rs. In lakh]
1. Air Pollution Control 70 150
2. Water Pollution Control 2200 1100
3 Noise Pollution Control 0.1 5
4, Environment Monitoring & 20 150
Management
5. Occupational Health & Safety 20 50
6. Green Belt development & 10 50
maintenance
7. Solid waste management _ 400 ] _ 95
c]. Benefit cost ratio / Internal rate of retum and CTE No has been issued by GPCB; CTE No:15590
the year of assessment Dated: 09/08/2019
d]. Whether (c) includes the cost of environmental Yes
management as shown in the above
e]. Actual expenditure incurred on the project so -
far
f]. Actual expenditure incurred on the environment --
management so far
10 | Forest land Requirement Not applicable since unit is located at GIDC Industrial
Estate, Dahej
a]. The status of approval for diversion of forest -
land for non-forestry use
b]. The Status of clearing fell in -
c]. The status of compensatory afforestation, if any -
d]l. Comments on the viability & sustainability of -
compensatory afforestation programme in the light
of actual field experience so far
11| The status of clear felling in non-forest areas Not applicable since unit is located at GIDC Industrial
{Such as submergence area of reservoir, approach Estate, Dahej
roads), if any with quantitative information.
12 | Status of construction
a). Date of commencement (Actual and / or 20t November, 2020
Planned).
b]. Date of completion (Actual and / or Planned) 31% December 2023
13 | Reasons for the delay if the project Is yet to start Project activities already started
14 | Dates of site visits

M/s. Bharat Rasayan Limited (Unit-ll), Dahej

Page 6

904



905 116

EC Compliance Report

a]. The dates on which the project was monitored | :| - Team of EAC members from MOEF New Delhi, RO MOEF
by the Regional Office on Previous occasions, if Bhopal or RO GPCB visited site

any - RO GPCB Bharuch visited site on 06/06/2022

b]. Date of site visit for this monitoring project : | - RO GPCB Bharuch Visited site on 18/06/2022

- RO GPCB Bharuch Visited site on 20/08/2022

- RO GPCB Bharuch Visited site on 26/09/2022

15 | Details of correspondence with project authorities for | : | No correspondence yet
obtaining action plans / information on status of
compliance to safeguards other than the routine
letters for logistic support for site visits

{The first monitoring report may contain the details | : | --
of all the letters issued so far, but the later reports
may cover only the letters issued subsequently.)

Note: EC Compliance & CC&A/CTO compliance reports are attached as Annexure —1 & 2,

M/s. Bharat Rasayan Limited (Unit-ll), Dahej Page 7
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EC Compliance Report
Compliance Report For Stipulated Conditions Of Environmental Clearance
EC Order No. J-11011/ 961 / 20084A - lI{l) dated 19th October, 2020
Conditions Compliance Status
safety arrangement is attached below:
DETAILS OF FIRE AND SAFETY ARRANGEMENT FOR PROTECTION OF POSSIBLE FIRE HAZARDS.
e Details of Fire Hydrant System
Sr. No Name Of Pump Capacity Head Starting (on) waterPressure
1 Main pump 273 m3/hr 70M 5 kg/cm2
2 Diesel pump 273 m3/hr 70M 4 kg/cm2
3 Jockey pump 10.8 m3/hr 70M 6 kgfcm2
o Details of EHS Equipment List
Sr. No Equipment List Quantity
1 fire escape hydrant 47 Nos
2 Water Monitor 05 Nos
3 Water / Foam Monitor 11 Nos
4 Hose Reel Hose 51 Nos
5 Water Sprinkler system 05 Nos
6 Chemical Spill Kit 07 Nos
7 Foam Trolley 11 Nos
8 Chlorine kit ( cl2) 02 nos
9 SCBA Set 15 nos
10 Foam Solution {AFFF) 5500 Itr
1" Exp. Meter (potable) 02 nos
12 Oxygen Meter (potable) 01 nos
13 VOC Meter 01 nos
14 Safety Net 20 nos
15 Fire Blanket 20 nos
16 Total D.C.P Fire Exiting. 126 nos

M/s. Bharat Rasayan Limited (Unit-lf), Dahej Page 21
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Compliance Report For Stipulated Conditions Of Environmental Clearance
EC Order No. J-11011 /961 / 20084A - II(l) dated 19th October, 2020

Conditions Compliance Status
17  [Total Foam Fire Exiting. 105 nos
18  |Total Co2 Fire Exiting. 97 nos
19  [Total Fire Extinguisher in 43 nos

isafety office
20  [Total D.C.P Fire Exiting. 126
nos
21 Sand Drum 22 nos
Total Foam Solution Details in Plant
§r. No. Location Quantity
1 Safety Office 1000 Ltr in stock
2 Plant-A 500 Lir.
3 Plant-B 500 Ltr.
4 Plant-C 400 Lir.
5 Plant-D 800 Lir.
6 Solvent Storage Area 500 Ltr.
7 R.M Store 200 Ltr.

(xi) Training shall be imparted to all employees on safety and health aspects of chemicals handling. Safety and visual reality training shall be

provided to employees.

Complied. Training record Details as
Below

M/s. Bharat Rasayan Limited (Unit-lf), Dahej
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No. Of
SRNO Safety No of Participants Total Man Hours
Month Training
1 Jun-22 82 810 534
2 Jul-22 70 554 220
3 Aug-22 85 1369 684
4 Sep-22 111 1388 694
5 Oct-22 118 1354 677
6 Nov-22 112 1289 644
Total
578 6764 3453
(xii) | Storm water from the roof top shall be channelized through pipes to the storage tank constructed for harvesting of rain water in the premises | Noted
and harvested water shall be used for various industrial processes in the unit. No recharge shall be permitted within the premises. Process
effluentfany wastewater shall not be allowed to mix with storm water.
(xiiiy | Solvent management shall be carried out as Follows: (a) Reactor shall be connected to chilled brine condenser system. (b) Reactor and | Noted
Salvent handling pump shall have mechanical seals to prevent leakages.(c) Solvents shall be stored in a separated space specified with all
safety measures. (d) Proper earthling shall be provided in all the electrical equipment wherever solvent handling is done. (e) Entire plant shall
be flame proof. The Solvent storage tanks shall be provided with breather valve to prevent losses. (f) All the solvent storage tanks shall be
connected with vent condensers with chilled brine circulation.
(xiv) | Process organic residue and spent carbon, if any, shall be sent to cement other suitable industries for its incinerations. ETP sludge, process | We are sending Organic residue to
inorganic & evaporation salt shall be disposed of to the TSDF. RSPL, SEPPL, BEIL. And Banas
Resources LLP & Cement manufacturer
for Co- processing.
We have membership with BEIL,

M/s. Bharat Rasayan Limited (Unit-lf), Dahej Page 23
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SEPPL, RSPL, Banas Resources &
Mol with cement Industry attached
below:

M/s. Bharat Rasayan Limited (Unit-lf), Dahej
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Compliance Report For Stipulated Conditions Of Environmental Clearance
EC Order No. J-11011/ 961 / 20084A - II{l) dated 19th October, 2020

Conditions

Compliance Status

v)

The company shall earmark sufficient funds towards capital cost and recurring cost per annum to implement the conditions stipulated by the
Ministry of Environment, Forest and Climate Change as well as the State Government along with the implementation schedule for all the
conditions stipulated herein. the funds so earmarked for environment management/pollution control measures shall not be diverted for any
other purpose

Noted

(vi)

A copy of the clearance letter shall be sent by the project proponent to concemed Panchayat, Zilla parishad/Municipal Corporation, Urban
local Body and the local NGO, if any, from whom suggestions/representations, if any, were received while processing the proposal.

Complied

(vi)

The project proponent shall also submit six monthly reports on the status of compliance of the stipulated Environmental Clearance conditions
including results of monitored data (both in hard as well as by e- mail) to the respective Regional Cffice of MoEF & CC, the respective Zonal Office
of CPCB and SPCB. A copy of Environmental Clearance and six monthly compliance status report shall be posted on the website of the
company.

Agreed and will be complied.

(vii)

The environmental statement for each financial year ending 31st March in Form-V as is mandated shall be submitted to the concerned State
Pollution Control Board as prescribed under the Environment (protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of environmental clearance conditions and shall also be sent to the respective
Regional Offices of MoEF &CC by e-mail.

Complied,

The environment statement of each
financial year ending 31st March in
form-v Submitted regularly to the GPCB.

Please, see the Annexure No-6 for
Latest form-v {2021-2022)

(ix)

The Project proponent shall inform the public that the project has been accorded environmental clearance by the Ministry and copies of the
clearance letter are available with the SPCB/Committee and may also be seen at Website of the Ministry and at https;//parivesh.nic.in/. This
shall be advertised within seven days from the date of issus of the clearance letter, at least in two local newspapers that are widely circulated in
the region of which one shall be in the vernacular language of the locality concerned and a copy of the same shall be forwarded to the
concerned Regional Office of the Ministry.

Complied

We have received the EC letter on
19/10/2020 and published the
Advertisement in local Newspaper of
Gujarat Samachar on dated 22/10/2020
& in Times of India dated 22/10/2020.

(x)

The project Authorities shall inform the Regional Office as well as the Ministry, the date of financial closure and final approval of the project by
the concerned authorities and the date of start of the project.

Project activities under finalization of
engineering Drawing, when It will start,
we will inform Regional Office as well as
Ministry.
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Compliance Report For Stipulated Conditions Of Environmental Clearance
EC Order No. J-11011 /961 / 2008-A - Ii(l) dated 19th October, 2020

Conditions

Compliance Status

15. The Ministry reserves the right to stipulate additional conditions, if found necessary at subsequent stages and the project proponent shall | Yes, Agreed
implement all the said conditions in a time bound manner. The Ministry may revoke or suspend the environmental Clearance, if
implementation of any of the above conditicns is not found satisfactory.

16. Concealing factual data or submisslon of falseffabricated data and fallure to comply with any of the conditions mentiched above may result in | Yes, Agreed
withdrawal of this clearance and attract action under the provisions of environment (Protection) Act, 1986

17. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if Preferred, within a period of 30 days as | Yes, Agreed
prescribed under Section 16 of the National Green Tribunal Act, 2010.

18. The above conditions will be enforced, inter- alia under the provision of the water (prevention and Control of Pollution) Act, 1974, the | Yes, Agreed

Air{Prevention & Control of Pollution) Act, 1981,the Environment (Protection) Act, 1986, the Hazardous waste {Management, Handling and
Trans boundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 read with subsequent amendments therein

M/s. Bharat Rasayan Limited (Unit-lf), Dahej Page 44
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Annexure 2 -Compliance report of CC8A/CTO and its Amendment

Compliance Report of Consolidated Consent & Authorization (CC&A / CTO)
1 This has reference to the CC8A vide letter no: GPCB-BRCH-B-CCA-50(9)/ID-33612/444392 dated: 14/02/2018 under the | Noted.
Provisions of the various Environmental Act/ Rules, which stands amended as under.
2 The consent under water act 1974. Shall be valid up to 11/10/2022. The consent under Air Act — 1981, Authorization under | Unit Is complying with the given
Environment (Protection) Act. 1986 shall be valid up to 11/10/2022 to operate industrial plant for manufacture of the following | condition. Monthly production details
roducts:- are as mentioned below:
Sr. No. | Product Name | Production Capacity in MT/Year
1 | AMBAD (N) (4-Acetyl 2-Methyl Benzamide) | 25
2 | Alpha Cypermethrin Technical | 300
3 | Bifenthrin Technical | 100
4 | Chlorimuron Ethyl Technical 95% | 10
5 | Chlorpyrifos Methyl Technical | 250
6 | Clodinafop Propargyl Technical | 250
7 | Cypermethric acid chloride (CMSC) | 1000
8 | Cypermethrin Technical | 800
g | DCAP (N) (3', 5’ Dichloro 2-2-2 Trifluoro | 25
Acetophenone)
10 | Diafenthiuron Technical | 400
11 | Difenconazole Technical | 100
12 | Diuron Technical | 900
13 | Ethion Technical | 700
14 | Fenvalerate Technical | 78
15 | Fenpyroximate Technical | 15
16 | Fipronil Technical | 60
17 | Flumethic Acid | 15
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18
19
20
21
22
23
24
25
26
27
28
29
30
31
2
33
34
35
36
37
38
39
40
41
42
43
44

Flumethrin Technical
Imazethapyr Technical 97%
Imibenconzol

Imiprothrin Technical
Isoprothiolin Technical 96%
Lambda Cyhalothric Acid
Lambda Cyhalothrin Technical
Metaphenoxy Benzaldehyde
Metaphenoxy Benzyl Alcohol
Metofluthrin Technical
Metribuzine Technical
Metsulphuron Methyl Technical
Myclobutanil Technical
Novaluron Technical
Pendimethalin Technical
Permethrin Technical
Phenthoate Technical
Prallethrin Technical
Propargite Technical
Pyrazosulfuron Ethyl Technical (97%)
Sulfosulfuron Technical
Tebuconzole Technical 93%
Thiamethoxam Technical
Transfluthrin Technical
Tricyclazole Technical

Pilot Products

Profenofos Technical

15
50
50

100
350
600
1750
200

400
20
15
10

600

250

400

ERHER

300
750
60

75
150

M/s. Bharat Rasayan Limited (Unit-lf), Dahej
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45 | Propiconazole Technical | 100
46 | Acetamipride Technical | 0
47 ‘ Cloquintocet Mexyl ‘ 0
Technical(Safener Technical)
48 | CMNBP | 0
49 | Imidachloprid Technical | 0
50 | Indoxacarb Technical | 0
51 | Pretilachlor Technical | 0
52 | Propanil Technical | 0
53 | Temephos Technical | 0
54 | 6-Fluoro-2-methyl indole | 75
55 | Fluxametamide | 50
2| o ) | 50
57 | Paclobutrazol | 100
58 | Penoxsulam | 60
59 | Pymetrozine | 300
60 | Quizalofop-p-ethy | 100
61 | Tolfenpyrad | 60
TOTAL | 12200
Formulation Products
1. | Pesticides Formulation (Solid) | 6000
2. | Pesticides Formulation (Liquid) | 6000
Sr. No. | Name of Products (Pesticides Formulation) Quantity (MT / Annum)
1. Alphacypermethrin 10% Ec 200
2. Alphacypermethrin 10% Sc 300
3. Alphacypermethrin 20% Ec 200
M/s. Bharat Rasayan Limited (Unit-lf), Dahej Page 47
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4. Bifenthrin 2.5% Ec 300
5. Butachlor 50% Ec 400
6. Butachlor 50% Ew 500
7. Chlormegquat Chloride 67% SI 300
8. Chlormequat Chloride 75% Sl 300
9. Chlorpyrifos 50% + Cypermethrin 5% Ec 300
10. Chlorpyrifos 50% Ec 300
11. Chlorpyriphos 20% Ec 500
12. Chlorpyriphos 48% Ec 300
13. Clodinafop Propargyl 15% Wp 400
14. Cypermethrin 10% Ec 500
15. Cypermethrin 1.25% Ulv 250
16. Cypermethrin 25% Ec 300
17. Dichlorvos 76% Ec 300
18. Ethion 40% + Cypermethrin 5% Ec 300
19. Ethion 50% Ec 500
20. Fenvalerate 20% Ec¢ 300
21. Fipronil 20% Ec 200
22. Glyphosate 41% SI 300
23. Hexaconazole 5% Ec 200
24, Hexaconazole 5% Sc 200
25, Imidacloprid 17.8% S| 360
26. Imidacloprid 30.5% Sc 300
27. Imidacloprid 70% Wg 300
28. Indoxacarb 14.5% Sc 200
29. Lambdacyhalothrin 2.5% Ec 250
30. Lambdacyhalothrin 5% Ec 250
3. Malathion 50% Ec 200
32 Metalaxyl 8% + Mancozeh 54% Wp 300
33. Metribuzene 70% Wp 300
34, Pendimethalin 30% Ec 1000
35. Permethrin 25% Ec 200
36. Phenthoate 50% Ec 200
37. Pretilachlor 30.7% E¢ 200

M/s. Bharat Rasayan Limited (Unit-lf), Dahej
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38. Pretilachlor 50% Ec 200
39. Propanil 35% Ec 200
40 Sulfosulfuron 75% Wg 200
41, Thiamethoxam 25% Wg 1000
42, Triazophos 40% Ec 300
43. Tricyclazole 75% Wp 200
44, Deltamethrin 2.8% Ec 200
45, Propiconazole 25% Ec 200
46. Bifenthrin 10% Ec 300
47. Fipronil 40% + Imidacloprid 40% Wg 300
48. Fipronil 80% Wg 100
49, Fipronil 5% Sc 250
50. Lambdacyhalothrin 4.9% Cs 1000
51. Diuron 80% Wp 800
52, Pretilachlor 37% Ew 200
53. Metsulfuron Methyl 20% Wp 100
54. Fenpyroximate 5% Ec 100
55. Temephos 50% Ec 100
56. Thiamethoxam 30% Fs 300
57. Imidacloprid 48% Fs 200
58. Pendimathalin 38.7% Cs 300
59. Difenthuiron 50% Wp 500
60. Lambdacyhalothrin 10% WP 300
61. Thiamethoxam 75% W/W SG 50

62. Bifenthrin 8% SC 200
63. Azoxystrobin 23% SC 200
64. Clodinafop Propargyl 15% + Metsulfuron Methyl 150

1% Wp
65. Clodinafop Propargyl 9% + Metribuzin 20% Wp 150
66. Ethion 40% + Cypermethrin 5% Ec 300
67. Indoxacarb 14.5% + Acetamiprid 7.7% W/W SC 140
68. Metsulfuron Methyl 10% W/W + Chlorimuron Ethyl 100
10% WP
69. Fenxaprop-P-Ethyl 7.77% + Metribuzin 13.6% WIW 100

M/s. Bharat Rasayan Limited (Unit-lf), Dahej
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EC
70. Fenxaprop-P-Ethyl 9.3% EC 100
7. Fenxaprop-P-Ethyl 10% E.C. 100
72. Thiamethoxam 12.6% + Lambda- Cyhalothrin 9.5% 200
Zc
73. Propiconazole 10.7% + Tricyclazole 34.2% Se 100
74. Profencfos 40% + Cypermethrin 4% E.C. 200
75. Novaluron 5.25% + Indoxacarh 4.5% W/W SC 150
78. Profenofos 50% EC 200
77. Tebuconazole 25.9% E.C 200
78. Chlorpyrifos 40.8% Ec 200
79. Chlorpyrifos Methyl 50% Ec 200
80. Ethion 47% Ec 300
81. Indoxacarb 15% Sc 200
82. Malathion 57% Ec 300
83. Pemethrin 35% Ec 300
84. Phenthoate 50% Ec 200
85. Profenofos 50% Ec 300
86. Propiconazole 256% Ec 300
87. Lambdacyhalothrin 2.5% CS 200
Total 24000
3 Subject To The Following Specific Conditions Related To Environment Clearance (EC):-
The applicant shall not preduce any products as well as not carry out any activities for products process listed in the EIA | Respect to EIA notification no
3.1 | Notification dated 14/08f2016 as amended from time to time. Requiring prior Environmental Clearance from competent authority. activities have been carrled out like
product expansion and as Complied.
Applicant shall strictly comply ffulfill with all the conditions stipulated by competent authority in the order of Environmental | Yes, all the conditions of EC have
3.2 Clearance issued vide letter no. F No J-11011 961 2008-1A (1) dated 10/01/2013. been Complied and compliance
) reports have been submitted to
respective offices timely.
4, CONDITIONS UNDER WATER ACT :
The quantity of total water consumption shall not exceed 1506 KL/day.(Break up asbelow) | Complied. Water consumption Is well within limits as per the condition. Water
4.1 a) Domestic - 120 KL/day consumption details for period June 2022 to November 2022 is given

b) Industrial — 1326 KL/day

below:

Details Of Water Consumption |

M/s. Bharat Rasayan Limited (Unit-lf), Dahej

Page 50

920



921

132
EC Compliance Report
¢) Gardening — 60 KL/day Month KL/Month
June’2022 3072
July'2022 8845
August’'2022 11759
September'2022 10515
October'2022 12963
November'2022 13472
The quantity of total waste water generation shall not exceed 951 KL/day.(Breakup below) Complied.
a) Domestic— 100 KL/day Details Of Waste Water Generation
4.2 | b) Industrial — 851 KL/day Month KL/Month
June'2022 357
July'2022 3459
August'2022 3312
September2022 2816
October2022 2951
November2022 2832
The quantity of the industrial effluent from the manufacturing process and other ancillary | Complied
4.3 | industrial operations shall be 873 KL/day and the quantity of domestic waste water
(Sewage) shall not exceed 100 KL/day.
122 KL/Day of concentrated/high TDS stream of industrial effluent, from process | Noted.
(Washing) shall be sent to the evaporation system (MEE/Two continuous IV effect
44 evaporators), condensate from MEE salt be recycled back to process/scrubber, The
*" | generating solids after settlers, nutch filters and centrifuged shall be disposed at nearest
approved TSDF site. The ML coming from the evaporation system/centrifuge shall be
totally pumped hack in the evaporation system.
693 KL/Day of biodegradable industrial efluent shall be sent to ETP for primary, | Complied
45 secondary and tertiary treatment after freatment the freated effluent shall be sent for

disposal into GIDC Sewer line-Dahej Vilayat Pipeline/Common Disposal System up to the
sea.

M/s. Bharat Rasayan Limited (Unit-lf), Dahej
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EC Compliance Report

4.6

The quality of treated effluent shall conform to the following standards prior to disposal
GIDC sewer Line- Dahej Vilayat Pipeline/Common Disposal system up to the Sea for final
disposal at NIO designated point.

Complied

We are carried out Waste water analysis on monthly basis by NABL
accredited third party of M/s. Siddhi Green Excellence Pvt Itd. Ankleshwar
(Recognized NABL Laboratory no. NABL/TC-5007 dated 28/03/2022 and valid up
to 27/03/2024).

Pl. refer below report.

M/s. Bharat Rasayan Limited (Unit-lf), Dahej
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———erer— e rerTrr— —
PARAMETERS FERMISSITILE LIMIT |
eH =—_—=| 3 B o 8
Temipurature | Bhatt nos excesd mace than 5° C sbave ansbient wider temperaiose
Toanl Suspended Salids 16 mpfl
plmdlnine 0 ] — 1 mgi |
Pheswolic Compaunds A mp
I__f“l?'ﬂ“ i - e == _  odma
Fluatide M = . 15 mgl
Sulphlde d | : 5 mgll
I_:an_ﬂffﬂ_'ﬁiwnc"'_.. = S0 mpi]
Tital Kjeldahd Microgen (TKHM) — 5 el |
Pilirate- Nitrogen 30 gl
Toeal Bes, Chhoring L | mg/
| AmEnic — e e “_"'&1
| Trisnlens Chromiuwn 2
| Besavedem Chromium ol |.:i|_1
E:.“E& — ¥ maA |
Lend ] 1 mg!l |
Mo Q.00 gl |
5.‘3“":5"}‘ —— 3 m:'l
(o TR ET- TR
Ladmiom Q.05 g
BOD {3 daya m 2T C) = 100 g
Lonr e — e 230 mgh |
Seleniurm 1 0.85 mgl
Wanafium | ! (LR lr'g:ﬂ.
_Manganese Tmgh |
.t R S imgl
Bip-ssmy fest _lial: 5% Survival of Fsh aftes 95 hours in 100 % el |
Unit shall Install new ETF conslst of pre treaiment, advanced MEE & siripper systam for
sofid saperation. Condensete from MEE — stripper ahall be finaly undergo polishing
treatment through primary, secondary & tertiary RO and reusa for internal gardening /
udities or finally deposad In to GIDC sewer line - Dahe] Viayst Pipslihe up & deap saa.

M. Bharet Rasayan Limied (UNET), Dabey
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o1

j;t i%'r' cliﬁll1liﬂllraiim‘; ANNEXURE R-8
RASAYAN LIMITED

WORKS : UNIT-II: Plot No. 42/4, Amod Road, GIDC, Dahej, District-Bharuch,
Gujarat-392130, Ph.. +91-2641-291123, +91-2642-241100

BRL-Dahej/ DIR/GPCB/2022/33 Date: 03™ Sept., 2022

To; PCB ID: 33612
Unit Head, Bharuch Region

Gujarat Pollution Control Board

Paryawaran Bhawan,

Sector 10A,

Gandhinagar

Kind. Att.: Shri Irfan Kagzi Sir

Subject: Submission of Environment Statement (Form-V) for the period of
April 2021 to March 2022

Dear Sir,

With reference to above stated subject, herewith we are submitting the Environment
Statement as Form-V for the fiscal year of April 2021 to March 2022.

We hope, the above is in order as per requirement,

Thanking you,

Your sincerely,

For, Bharat Rasayan Limited. Cﬂ 6 (9 (Q (2
Fost FE_Q{:(HU(",'J'
o ‘ﬂllf:‘-l'?-t Pollaion ':0!'!?_"); Boara
"dl!‘a.\/uv\-ﬁ-/ BHARUCH

- -

Copy to: Regional Officer, Gujarat Pollution Control Board- Bharuch

CIN : L24119DL1989PLC036264
Regd. Off. : 1501, Vikram Tower, Rajendra Place, New Delhi - 110008
Ph. : +91-11-43661111 (30 lines) * Fax : +91-11-43661100, 41538600
E-mail : info@bharatgroup.co.in *+ Website : www.bharatgroup.co.in
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Environmental Statement (Form-V) for the year 2021-22

Bharat Rasayan Ltd., Dahej, GPCB 1D: 33612
| Aq. Alum (Aqueous ‘ 9155.000 MT 11263.000 MT
‘ Aluminum Chloride Sol'n) ‘
 Sodium Sulfite | 367.000 MT 977.000 MT
| Sodium bi sulfide (Sodium 294.000 MT 709.000 MT
| Hydrogen Sulfide) ’
| Mix solvents and formaline | 000 MT 35.000 MT !
| |
| }
g B X WS e S U A R TN
| (b) From pollution Control ] | |
Facilities—————————— ; iy = e AT AT S (O
ETP — MEE Sludge ; 9546.942 MT 9425.000 MT
b AL e e —_— e 0 A — e
PART- E |
ad) Lot m SOLID WASTES 23
| TOTAL QUANTITY (MT)
During the Previous During the Current Financial
LS R | Financial Year .t Year
(a) From Pollution Contrel N.A. N.A.
t __Equipment “l_ RS =S : ..dlh____v_. RSN R
(b) From Process NA NA
PART- F

Please specify the characterizations (in terms of composition of quantum) of Hazardous as well solid
waste and indicate disposal practice adopted for both these categories of wastes.

Process Waste :Disposed to Co-processing at RSPL-Panoli, GEPIL-Chittorgurh, SEPPL-Kutch
& Shree Cement Ltd. B-Category HWs sent to actual end-users through MoU & online
Manifest.

Hazardous Waste . Disposed to BEIL- Dahej , SAFE ENVIRO PVT LTD -JAMBUSER

PART- G
Impact of the pollution abatement measures taken on conservation of natural resources and on the
cost of production.

Not applicable

PART-H
Additional measures/ investment proposal for environmental protection including abatement of
pollution, prevention of pollution.
Membrane Bio Reactor (MBR) is installed to improve RO performances.

PART- 1

Any other particulates in respect of environmental protection and abatement of pollution.
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Environmental Statement (Form-V) for the year 2021-22
Bharat Rasayan Ltd., Dahej, GPCB 1D: 33612

928

1). Tree plantation in and around the factory premises is done every year and more than
8000 nos. of plants developed.

2). Environmental awareness program at shop floor level is regularly arranged through
Training, sharing of knowledge / information for prevention of environment pollution.

For, Bharat

Dated: 03.09.2022 Authoriz
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Environmental Statement (Form-V) for the year 2021-22
Bharat Rasayan Lid., Dahej, GPCB ID: 33612

Annexure -1
l
<5 Installed
No Product Name Capacity
i MT/Yr
;:l__ Metaphenoxy Benzaldehyde 5 1750 e
L 2 Ethion Technical AN - s e e N
3| Phenthoate Technical S . 400 |
4 | Thiomethoxam Technical EE
| 3 Metaphenoxy Benzyl alcohol 200
6 | Lambda Cyhalothrin Technical L N .
7 Clodinafop propargyl Technical 250
| Maitbe bl _ w0
L 2 Diuron Technical R 900 | |
10 Cypermethrin Technical 73 800
I Metsulphuron Methy! Technical 20
12 Bifenthrin Technical 100
13 Myclobutanil Technical 15
14 | Permethrin Technical O 250
15 Diafenthiuron Technical s Lt 400
16 Transfluthrin Technical N 60 o
17 Pendimethalin Technical 600
18 Tebuconzole Technical 300
19 Imibenconazole 50
20 Difenconazole Technical 100
21 Paclobutrazol 100
_ 22 | Tolfenpyrad : S G B i L S L.
23 | Clorimuron Ethyl Technical 95% | 10 |
24 Flumethrin Technical 15 T
25 CMAC N 1000
|26 Alpha cypermethrin Technical 300
27 Imiprothrin Technical 8
28 HPOA HCI 50.000
23 Pesticide Formulation Liquid 6000




T T

930

141
Environmental Statement (Form-V) for the year 2021-22
Bharat Rasayan L.td., Dahej, GPCB [D: 33612
BEomE A3
Sr. Name of ; o 2
Ethylene dichloride T 5335.553 )
et DenaEtie  t JORISY
~___Aluminium chloride 2043.847
Bromine 1025.399
o~
= Chlorine 434.491
| Sedesth & 52.139
Thiosulphate 24.679
Hydrochloric Acid (HCI) 743.849
| Metaphenoxy Rkl Catalsyst PTSA NSO B 1,738
Benzaldehyde Caustic Soda lye 276.336
Mono Ethyl Glycol 1390.372
| Camlyst(CUCL) 52139 |
Toluene 2084.086
Potassium Hydroxide (KOH) 677.806
T = T 1025.399
Sulphuric Acid 55.615
Triethyl amine 17.380
e SRR Water 43032.013
Toluene 10.443
Caustic Soda Lye 47% (For Selution) 845913
nARae 2SS 591.791 |
2 ‘Eth:qn Absolute Ethanol alcohol 633.565
Technical RN
e Dibromo methane 351.594
p, o o Water 9954 625
Steam (For Steam Distillation) 2310.075
Toluene 21.769
Phosphorus Pentasulphide 186.815
Ty s Methanol 138.528
Caustic soda lye 514.532
3 Phenthoate e T Phcnyl Acetic Acid 193.939
Technical Thionyl chloride 23.352
b Bromine 240.247 /4 ke
Sodium bisulphate 19.790 [ Z
AT oo Bl L WA Y j
Steam For distillation 1998.760 \ o A
i Acetic Acid 3.562 NJAHEY
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| Fnvironmental Statement (Iorm-V) lor the year 2021-22

|
e Bharat Rasayan lid., Dahej, GPCB 1D: 33612 ;
Catalyst 4.013
. Sulphuric Acid 128.633
e G O e D AR |
s Water 10686.438 5
|
2-Chloro-5 ~chloromethyl thiazole (CCMT) 300.402 |
|
3-methyl-4-nitro per hydro, 1,2.5 oxadiazene
Goaey - 4 IS |
| 4 Thiomethoxam - LT ; Fa RN ]
Tochpical | =~ Dioctolformemie | 98388 |
Methanol | 25034 |
Caustic Flacks % 80.107
Hydrochloric Acid 14.603
S .. N (RSN .. S
all Tal Water T S 1668.900
Metaphenoxy Benzaldehyde 100.980
Melaphenoxy B e e B i S i S o — .
5 Benzyl alcohal Hydrogen 1.020
Renney Nickle Catalyst 0.000
PP i et
Lambda Acid 326.417
Thionyl chloride 170.706
Dimethyl formamide F:183
_____________ Caustic Soda Lye | 319.716 |
Metaphenoxy Benzaldehyde 261.249
| Sodium Cyanide ] ey L
| Catalyst 6.055
Soda Ash 19.792
Hexane 115.387
Lambda
6 Cyhalothrin Sodium Hypo Chloride 223.140
Technical }—u—
Acetic Acid 11.698
| lIsopropyl Alcohol 3292
Di isopropyl Amine 7.167
Lambda powder (seeding) 11.348
Sodium bicarbonate (NaHCOs) 4.778
| CausticSodaFlakes | 58530
> Hydrochloric Acid 48.974
Water 13372.703 i
_ PropamylAleohol | 23067 | |
C]odinafbp Th‘icnyl Chloride 50.328 ’sAr
7 Propargyl 4
Technical | Dimethyl Formamide (DMF) (Fresh + Recovered) 331.116
— \ :
5 i Q4HE)

[ —
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Environmental Statement (Form-V) for the year 2021-22
Bharat Rasayan L.td., Dahej, GPCB 1D: 33612
Caustic Soda Lye 51.670
2-(4-hydroxy phenoxy propionic Acid) (HPPA) 42.499
5-Chloro 2.3 difluoro pyridine (CDFP) 36.348
Potassium carbonate 71 5‘;’;’ . A B
g Ethy! Alcohol 67.803
AR« vt s TSI (RSPNS. ._. .D
] e A L B i i D 968.115
- ~ Sulphuric Acid 396.591
o tes Dimethy! Sulfate 235972
g | Meutumnne Triazinone 428715
Technical }F—HF—-oonoo — — — ]
Sodium Carbonate 872.104
a Water 14025.441
3.4-Di Chloro Aniline 106.953
Hydrochloric Acid 35% 78.870
Diuron
9 Technical Urea 42.184
Loef Xylene e Bt 26.290
Dimethyl Amine 29.278
i ‘ Water 373.079
Metaphenoxy Benzaldehyde 401.737
Cypermethic Acid Chloride 467.228
| Sodium cyanide _ 116.607
: Catalyst 11.190
T8 e i Ethylene Dichloride 1.597
Technical
IR Hexane 12.779
Sodium Hypo Chlorite 79.868
D T Soda Ash 319472
Water 4498.171
Chlorine 55.828
2-Sulfamoy! methyl benzoate 16.014
- e T?E;l Chloroformate 8.927
Potassium Carbonate 21.591
Metsulphuron Acetone 2.990

Methyl
Technical

2-Amino-4-Methoxy-6-Methyl-1,3.5-Trazine

Monochloro Benzene

Toluene

Water 2
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Environmental Statement (Form-V) for the year 2021-22 |.
Bharat Rasayan Ltd., Dahej, GPCB ID: 33612 |
Bifenthrin Alchohol 56.565 |
SOCl; 33.740
Toluene (Fresh + Recovered) 29.771
L o b [
Lambda Cyhalothric Acid 62.519 !
L R Caustic Sod = 2824 |
12 Bifenthrin  |—— e e i LTEN |
Technical Potassium Carbonate 35.725 |
= e
Dimethyl Formamide (DMF) (Fresh + recovered) 112,137 |
Hexane ( Fresh + Recovered) 168.701 |
|
Water 866.330 ',
|
Parachloro Benzyl Cyanide 1.525 l'
# Butyl Bromide 1.375
Dichloro Methane 0.851 |
PSRN 1 e NN 0.654
13 Myclobutanil Dimethyl Formamide 0317
Technical Sodium Hydroxide 0.891 \
Potassium Hydroxide 0.508 {
Toluene 5.040
Catalyst 0.001 !
Water 25.088 ’
L M — e |
Cypermethric Acid chloride 45534 |
Metaphenoxy Benzaldehyde 39.412
] Hydrogen Gas 0.413
14 Permethrin =
Technical Ranney Nickel Catalyst 0.084
- Caustic Soda Lye 2.296
s oot O AL AT 2L -
Acetic Acid 0.689
(L A S S T 490.468 t
& o F
2,6-dl|sopropyl—4—phen0.xybcnz.enamlne 389.470 r'
hydrochioride
o Sodium Thiocyante 123.616
afenthiuron T o
15 Technical Sulphuric Acid 64.978
O-Xylene 1188.618 R
Tertiary butyl Amine 87.165 ahSAYg,
1AL .. AR ' 1981.030 2z
[Fams Hexane 601.441 .
16 CMACI 42915 e

O4nE)
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Environmental Statement {Form-V) for the year 2021-22
Bharat Rasayan 1td., Dahej, GPCB 11): 33612
- Sgas Xylene 2.258
1 ~ Sodium Bicarbonate e |
| Acetic anhydride 4673 |
il Cousticlye | 32T
p-Toluene sulphonic acid 1.309
- Sulphuricacid 17947 |
N Hexanes TR
[=h . Activated carbon 9.030
: Sodium carbonate 20.792
Transfluthrin e
Technical _
D-(-)-alpha phenylglycine ethyl ester HCI 2.822
T TR 2306 !
| Hydrochloric Acid 0.768 |
______ Thionyl Chloride K | |
. o g S O X 13410
DMF 0.023
KOH 0.023
Acetic acid 0.903
y . Water 369.779
e | &-Nitro-o-xylene 305.842
Diethyl Ketone 216.101
Hydrogen 19.083
~Nitric Acid (72%) 479.651
> ‘ —Calalysl e 0.000
sl Sulfuric Acid 376.500
17 Technical Ethylene Di Chloride 20.630
Hydrochloric Acid (30%) 116.045
F Caustic Lye (48%) 42.808
2 TOREME . o e aes
- Xylene 557014 |
¥ Water 28605.728
3-Pentanone |-(4-chlorophenyl-4.4-dimethyl) 7.734
~ Dimethyl sulphide 1334
el - Dimethy! sulphate 6.668 =
) o Potassium hydroxide 5334
8 1%‘;,}“;?31“ catalyst 0.267
Dimethyl sulphoxide (DMSO)
T 1,2,4-Triazole
Cyclohexane s
. sodium hydroxide
r__-__:_— Water
l Imibenconazol S 2.4-DCA
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2-4(4-(4-chlorophenoxy)-2-chlorophenyl)-2-

bromomethyl-4-methyl-1,3-Dioxolone et
Difenconazole
" Technical — =
1,2,4-Triazole 1.769
DMF _ 2125
Pottasium chrbonate 4.528
o8 Methanol 1769
- Water 49.525
1,2,4-triazole 2.444
| -chlore-3,3-dimethylbutanone-2 4.815
e potassium carbonate = 2.444
Ethanol (Fresh) 0.260
31 bt P-chloro benzaldehyde 4.992
Toluene (fresh) 0.260
SR R p.i
Isopropyl alcohol (fresh) 0.156
T Hydrogen gas e
NPy e Water
4-methyl phenol T
22 | Tolfenpyrad 4-chlorobenzonitrile

_Potassium hydroxide

146
Environmental Statement (Form-V) for the year 2021-22
Bharat Rasayan Ltd., Dahej, GPCB 1D: 33612
Sodium carbonate 8.439
Chloroacetyl chloride 5.402 F
bt H =o |
Phosphorous penta chloride 10.083
Toluene ; o N
B g 1,24-triazole 8195
Potassium carbonate _ o, 13.665_ S
Acetonitrile 3.037
| Sodium sulfate = q_,,l:’f{’_z Eacte H
Oxalic acid : 0.000
Sodium bicarbonate (5%) 14,288
Sodium Hydroxide 47.147
Saturated sodium chloride solution 28.430
2l Heptame 3377
SRl o Y c R Y L T
Thiourea 3.796
Sodium Hydroxide(48%) | 8.838
Jae, = St ARG RS T D S o e S
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L-nvironmental Statement (Form-V) for the year 2021.22
Bharat Rasayan Ltd.. Dahej, GPCB 1D: 33612
Hydrogen gas 0.346 |
Hexanoic acid, 2, 4-dioxo-ethyl ester 5.307
. Mono methyl hydrazine hydrate 1.961
7 Chiorinegas. . | 2192
Ethenol (Fresh) 046l ]
I e Water 34608 |
L~ Saccharis ¥ 1.905
RN SR RO
; Phosgene 1547 |
s C"’E‘é‘l‘;’““ = Xylene 0.657
Technical Caustic 0.986
2-amino-4-chloro-6-methoxy pyridine 1.327
N  Water .
s e o S
Methy| isopropy! ketone 5.720
T PR e o 1.682
Chlorine gas 4.862
MDC 43.029
Dimethyl formamide 13.143
Phosphorus oxychloride 6.292
4-chloro acetophenone 3.495
34| Plumsthoin Sodium bicarbonate 1.631
Technical
Sodium hydroxide 5.243
L Hydrochloric Acid 1222
Toluene 348.883
Thiony! Chloride 3.551
TBAB 0.094
EENEAEEEG - TR G
Aldehyde Lber -
cyclohexane 41.677
Sodium Chloride 0472
~ Sodium Cyanide 0.439
s 2 o e :: Water 348.883
Forcut 351.095
Acrylonitrile 461.967
| Carbon tetra chloride 1129.046 |
Acetonitrile 20,327
25 CMAC Catalyst - Cupric chloride
P DEA-HCL L
Sulphuric acid - 30%
Dimethy! formamide
e ~ 16% Caustic lye P
s L nene



937

148
Environmental Statement (Form-V) for the year 2021-22 |
Bharat Rasayan Ltd., Dahej, GPCB ID): 33612 |
' g !
Isobutylene 422.237
7 TEA 770.560 |
1% Soda ash 471.206 |
Caustic 100% 897.139 |
Sulfricacid 1107.796 !
Thionyl chloride 1545.740 g
BRI, R T e L |
|
Metaphenoxy Benzaldehyde 175,304 I
Cypermethic Acid Chloride 204.970 ]
e Sofumeymide | w30 | |
oy B U e AR . | P ) 4882
Alpha oy Ethylene Dichloride 2.470 ,:
26 | Cypermethrin | Hexane 5 A
Technical Soda Ash o 5.230 4
PREERERE QAT 10619 |
Acetic acid 26918
Caustic Lye 47% 43.464
Sodium hypochlorite for washing 45.192
Walter 3541.292
Imiprothrin Alcohol 0.886
1-R-Chrysanthemic acid 0.886
Toluene 13.322
. Thionyl Chloride 0678
W DMAP 0.626 }
miprothrin |
- Beon i __DMF 0001 |
Sodium carbonate 0031
Hydrochloride Acid (5%) 0.422
C.S.lye 1.173 o
i Celite =T 0.141
Water 19.526 B
HPOA HCI (2- Butanone oxime 0.437
28 hydroxy Propylene oxide 0317
propyloxymine HCI (30%) 0.535
e B R = L 1201 v

-TRUE COPY-




149 938



939 150



151 940



941 152



153

EC Compliance Report

942

200 MT/Day & HSD: 17 KL/Day
Man power Existing : 350 Nos. direct employees + 250 Nos. indirect employees
b]. Of the Environmental Management Plans | : | As follows.
Sr. Activity Status
No.

1 | Formulation of EHS cell EHS cell consists of EHS In charge,
Constitutes EHS in charge, ETP super visor and operators, Lab ETP super visor and operators, Lab
chemist and assistants chemist and assistants.

2 | For Air Environment Management e Company maintains its own
e To monitor the ambient air quality parameters and flue & records and monitors the

process gas emissions within premises and also in the nearby ambient air and flue gas

area regularly and to compare with the regulating standards so emission within  premises

that any necessary corrective actions can be taken, periodically. Monitoring of
ambient air & flue gas analysis is
done by Siddhi Green Excellence

Work place monitoring to be carried out periodically to check Pvt Ltd., Ankleshwar.

fugitive emissions, if any. »  Work place monitoring to be
carried out periodically by Siddhi
Green Excellence Pvt. Lid.,

To develop and maintain greenbelt, in and around the factory, Ankleshwar,

for reducing the effect of air pollutants due to their deposition. e Unit has developed & maintained

To follow proper loading and unloading practices to minimize green belt area.

dusting o Unit is having closed system for
loading and unloading of

To maintain proper record for the fuel consumption, start-up chemicals.

time and duration of boiler operation towards energy [ e Unit is maintaining records for

conservation the fuel consumption, start-up
time and duration of boiler
operation towards energy
conservation

3 | For Water Environment Management

o To investigate possibilities of water reuse and recycling for

reducing water consumption and wastewater generation

Records of water consumption, effluent generation, effluent
discharge, water characteristics, treated and untreated effluent
characteristics to be maintained.

To monitor the adequacy and efficiency of ETP so that the
effluent is given suitable treatment and the treated effluent
meets specified norms of available CC&A of GPCB

The effluent collection and discharge drainages, effluent
handling and treatment systems to be maintained and regularly
monitored to prevent leakages or sudden break-down,

Proper house-keeping to be adopted to prevent spillages and
contaminated surface runoff going to storm water drains.

» Reuse and recycling options are
being investigated together with
feasibility of rainwater harvesting

e Unit is maintaining records of
water consumption, effluent
generation, effluent discharge,
water characteristics, treated and
untreated effluent characteristics.

e The adequacy and efficiency of
ETP is maintained well and the
effluent is treated appropriately
at all the stages. It is ensured
that the treated effluent meets
specified norms of as specified in
CC8A of GPCB.

o The effluent collection and
discharge drainages, effluent
handling and treatment systems
are maintained and regularly

M/s. Bharat Rasayan Limited (Unit-ll), Dahej

Page 4
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EC Compliance Report

monitored to prevent leakages or
sudden  break-down by
preventive maintenance of all
ETP units is taken periodically by
taking appropriate proactive
actions.

Good house-keeping practices
have been implemented by the
unit to prevent spillages and
contaminated surface runoff
going to storm water drains.

4 | For Hazardous / Non-hazardous waste management

e Proper storage and handling arrangements in compliance to
the conditions of authorization granted by SPCB.

» Proper signboards to be provided at relevant places.

» All the necessary regulatory procedures as per the amended
Hazardous Waste Management & Handling Rules — 2003 to be
followed and adhered with.

e The transportation of hazardous waste to the TSDF Site to be
as per the guidelines and accompanied with Form-9.

e Monthly records of generation, storage and disposal of
hazardous waste should be maintained in a record register as
per the format of Form-3 as per amended Hazardous Waste
rules — 2003 and annual returns of disposal to be submitted to
SPCB in prescribed form - 4 and form - 3.

Appropriate storage and handling
arrangements for all the
hazardous waste are provided as
per the conditions specified in
the authorization granted by
GPCB.

Signboards are provided at
relevant places.

Unit is following all the applicable
regulatory procedures as per the
amended Hazardous Waste
Management & Handling Rules -
20186.

Unit is following guidelines for
transportation of hazardous
waste to all the TSDF & CHWIF
and is accompanied with form-10,
Monthly records of generation,
storage and disposal of
hazardous waste are maintained
in a record register as per the
format of Form3 as per amended
Hazardous Waste rules — 2016
and annual returns of disposal of
all the hazardous waste are
Submitted to GPCB in prescribed
forms — 4 and form - 3.

a). Submergence area ; forest & Non-forest

b]. Others

7 | Break Up of the Project Area : | Unitis located at GIDC Industrial Estate, Dahej

enumeration of those losing houses / dwelling Estate, Dahej
units, only agricultural land, dwelling units &
agricultural land & landless laborers / artisan.

8 | Breakup of the project affected population with | : | Not applicable since unit is located at GIDC Industrial

a). SC, ST/ Advises T —

b]. Others | -

(Please indicate whether these figures are based | : | —
on any scientific and systematic survey carried out
or only provisional figures, if a survey is carried
out give details and years of survey)

M/s. Bharat Rasayan Limited (Unit-ll), Dahej
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9 | Financial Details
a]. Project cost as originally planned and Rs 200 Crore (For Proposed Expansion only)
subsequent revised estimates and the year of
price reference
b]. Allocation made for environmental | : | As follows
management plans with item wise and year wise
break-up.
Sr. No. Particulars Recurring Cost Per Annum Capital Cost
[Rs. In lakh] [Rs. In lakh]
1. Air Pollution Control 70 150
2. Water Pollution Control 2200 1100
3. Noise Pollution Control 0.1 5
4, Environment Monitoring & 20 150
Management
5. Qccupational Health & Safety 20 50
6. Green Belt development & 10 50
maintenance
1. Solid waste management 400 95
c]. Benefit cost ratio / Internal rate of return and CTE No has been issued by GPCB; CTE No:15590
the year of assessment Dated: 09/08/2019
d]. Whether (c) includes the cost of environmental Yes
management as shown in the above
e]. Actual expenditure incurred on the project so -
far
fl. Actual expenditure incurred on the environment -
management so far
10 | Forest land Requirement Not applicable since unit is located at GIDC Industrial
Estate, Dahej
a]. The status of approval for diversion of forest -
land for non-forestry use
b]. The Status of clearing fell in -
c]. The status of compensatory afforestation, if any -
d]. Comments on the viability & sustainability of -
compensatory afforestation programme in the light
of actual field experience so far
11 | The status of clear felling in non-forest areas Not applicable since unit is located at GIDC Industrial
(Such as submergence area of reservair, approach Estate, Dahej
roads), if any with quantitative information.
12 | Status of construction
a]. Date of commencement (Actual and / or 20 November, 2020
Planned).
b]. Date of completion {Actual and / or Planned) 30™ June 2023 (Delayed due to CORONA pandemic)
13 | Reasons for the delay if the project is yet to start Project activities under construction {Delayed due to
CORONA pandenmic)
14 | Dates of site visits

M/s. Bharat Rasayan Limited (Unit-ll), Dahej
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a). The dates on which the project was monitored | :| - Team of EAC members from MOEF New Delhi, RO MOEF
by the Regional Office on Previous occasions, if Bhopal & RO GPCB visited site on 12/01/2020.

any - RO GPCB Bharuch visited site on 07/01/2022

b]. Date of site visit for this monitoring project - | - RO GPCB Bharuch Visited site on 11/03/2022

- RO GPCB Bharuch Visited site on 17/05/2022

15 | Details of correspondence with project authorities for | : | No correspondence yet
obtaining action plans / information on status of
compliance to safeguards other than the routine
letters for logistic support for site visits

(The first monitoring report may contain the details | : | --
of all the letters issued so far, but the later reports
may cover only the letters issued subsequently.)

Note: EC Compliance & CC&A/CTO compliance reports are attached as Annexure —1 & 2.

M/s. Bharat Rasayan Limited (Unit-l), Dahej Page7
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EC Compliance Report

Compliance Report For Stipulated Conditions Of Environmental Clearance
EC Order No. J-11011/ 961 / 2008-1A - lI{l) dated 19th October, 2020

Conditions | Compliance Status

INTRODUCTION

The organization has established and maintains the documented environmental objectives and targets, at each relevant function and level within the organization.

When establishing and reviewing its objectives, organization has considered the environmental policy, legal requirements, and significant environmental aspects.

We have also considered our financial and business requirement in views of regulatory and customer's requirements, while framing these objectives and the targets.

These targets has been discussed during the management review meetings and progress rate been evaluated for their effective implementation within the define time frame. 2

EHS COMMITTEE

Contents
Sr. No. : Title
1.0 : Objectives
290 : Scope
3.0 : Responsibility

1.0 Objectives
¢ To contribute to protection of environment by
1) Improving the environmental management system to enhance the overall environmental performance
2) Comply relevant environmental legislation and regulation
3) Conserve relevant natural resources like fuel, water, energy and promote greening of the environment
+ To promote safety & health of the employees and others associated with our operations by
1) Implementation of best practices in safety and health management system.
2) Compliance with the applicable safety and health legislation

2.0 Scope
e The subjected report is applicable for Bharat Rasayan Limited, Plot No. 42/4, GIDC Industrial area, Dahej. Dist. — Bharuch.

The subjected report provides guidelines /directions for
1) Defining the responsibilities
2) Defining the detailed instructions and / or references for various activities.

3.0Responsibility
o Organization of the team responsible is illustrated with the help of following team organization chart.

M/s. Bharat Rasayan Limited (Unil-ll), Dahej Page 30
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Compliance Report For Stipulated Conditions Of Environmental Clearance
EC Order No. J-11011/ 961 / 2008-1A - lI{l) dated 19th October, 2020

Conditions

Compliance Status

¢ Responsibilities of different functions (team members) indicated in the organization chart are as follows:
Director - Operations:
o To collect data from various team members as described above.
o To ensure that all operations are in accordance as specified in objective and scope.
o To ensure that adequate financial provision is made in budget of the environmental safe guard. Funds so earmarked shall not be diverted for any other purpose.
Production:
o To ensure that reactors shall be connected with suitable heat exchanger to achieve a recovery of about 95 %.
¢ In process and solvent used in production shall be stored in a separate space with all safety measure.
o Proper earthing is be provided in all electrical equipment wherever solvent handling is done.
o Entire plant shall be flame proof. The solvent storage tanks shall be provided with flame arrestor was ever applicable.
o Toensure that influent process water generated in the process is directed to effluent treatment plant.
¢ Toensure that polybags and drums are decontaminated before reuse /sale /disposal.
Engineering:
e To provide suitable utilities in plant to prevent solvent loss through vaporization.
o The water intake shall not exceed 1419 KL/Day.
¢ To provide monitoring arrangements with stacks /vents and proper prevent maintenance to control the air emission.
o To ensure building & facilities are provided with suitable drains to avoid mixup of storm water with domestic waste water.
o To ensure that waste oil produced is neatly maintained in dedicated containers and sold to authorized recyclers.
e To provide suitable arrangements in equipment and ancillary system so as to minimize loss of fuel water and energy.
o The overall noise level in and around the plant area shall be kept well within the standards by providing noise control measures.
Electrical:
o Proper earthing is being provided in all electrical equipment wherever solvent handling is done.
o Entire plant shall be flame proof.
o Double earthing provides the all solvent storage tanks and process reactors.
¢  Monitoring and control the DG Set operation { DG sets for power failure/any emergency only)
» Electrical consumption details are measured and monitoring to control the energy levels and reduce the energy consumption every year.

M/s. Bharat Rasayan Limited (Unil-ll), Dahej Page 31
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EC Compliance Report

Compliance Report For Stipulated Conditions Of Environmental Clearance
EC Order No. J-11011/ 961 / 2008-1A - II{l) dated 19th October, 2020

Conditions

Compliance Status

v)

The company shall eammark sufficient funds towards capital cost and recurring cost per annum to implement the conditions stipulated by the
Ministry of Environment, Forest and Climate Change as well as the State Government along with the implementation schedule for all the
conditions stipulated herein. the funds so earmarked for environment management/pollution control measures shall not be diverted for any
other purpose

Noted

(vi)

A copy of the clearance letter shall be sent by the project proponent to concerned Panchayat, Zilla parishad/Municipal Corporation, Urban
local Body and the local NGO, if any, from whom suggestions/representations, if any, were received while processing the proposal.

Complied

(vii)

The project proponent shall also submit six monthly reports on the status of compliance of the stipulated Environmental Clearance conditions
including results of monitored data (both in hard as well as by e- mail) to the respective Regional Office of MoEF & CC, the respective Zonal Office
of CPCB and SPCB. A copy of Environmental Clearance and six monthly compliance status report shall be posted on the website of the
company.

Agreed and will be complied.

(vii)

The environmental statement for each financial year ending 31st March in Form-V as is mandated shall be submitted fo the concerned State
Pollution Control Board as prescribed under the Environment (protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of environmental clearance conditions and shall also be sent to the respective
Regional Offices of MoEF &CC by e-mail.

Complied,

The environment statement of each
financial year ending 31st March in
form-v Submitted regularly to the GPCB.

Please, see the Annexure No-6 for
Latest form-v (2020-2021)

(ix)

The Project proponent shall inform the public that the project has been accorded environmental clearance by the Ministry and copies of the
clearance letter are available with the SPCB/Committee and may also be seen at Website of the Ministry and at https;//parivesh.nic.in/. This
shall be advertised within seven days from the date of issue of the clearance letter, at least in two local newspapers that are widely ¢irculated in
the region of which one shall be in the vernacular language of the locality concerned and a copy of the same shall be forwarded to the
concerned Regional Office of the Ministry.

Complied

We have received the EC letter on
19/10/2020 and published the
Advertisement in local Newspaper of
Gujarat Samachar on dated 22/10/2020
& in Times of India dated 22/10/2020.

(x)

The project Authorities shall inform the Regional Office as well as the Ministry, the date of financial closure and final approval of the project by
the concerned authorities and the date of start of the project.

Project activities under finalization of
engineering Drawing, when It will start,
we will inform Regional Office as well as
Ministry.

M/s. Bharat Rasayan Limited (Unil-ll), Dahej
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Compliance Report For Stipulated Conditions Of Environmental Clearance
EC Order No. J-11011 / 961 / 2008-1A - li{l) dated 19th October, 2020

Conditions

Compliance Status

15. The Ministry reserves the right to stipulate additional conditions, if found necessary at subsequent stages and the project proponent shall | Yes, Agreed
implement all the said conditions in a time bound manner. The Ministry may revoke or suspend the environmental Clearance, if
implementation of any of the above conditions is not found satisfactory.

16. Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions mentioned above may result in | Yes, Agreed
withdrawal of this clearance and attract action under the provisions of environment (Protection) Act, 1986

17. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if Preferred, within a period of 30 days as | Yes, Agreed
prescribed under Section 16 of the National Green Tribunal Act, 2010.

18. The above conditions will be enforced, inter- alia under the provision of the water (prevention and Control of Pollution) Act, 1974, the | Yes, Agreed

Air(Prevention & Control of Pollution) Act, 1981,the Environment (Protection) Act, 1986, the Hazardous waste (Management, Handling and
Trans boundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 read with subsequent amendments therein

M/s. Bharat Rasayan Limited (Unil-ll), Dahej Page 46
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Annexure 2 -Compliance report of CC&A/CTO and its Amendment

Compliance Report of Consolidated Consent & Authorization (CC&A / CTO)

1 This has reference to the CC&A vide lstter no: GPCB-BRCH-B-CCA-50(9)/ID-33612/444392 dated: 14/02/2018 under the
Provisions of the various Environmental Act/ Rules, which stands amended as under.

Noted.

products:-

2 The consent under water act 1974. Shall be valid up to 11/10/2022. The consent under Air Act — 1981, Authorization under
Environment (Protection) Act. 1986 shall be valid up to 11/10/2022 to operate industrial plant for manufacture of the following

Sr. No.

© 0 N A WN-=

P N N O N W= Y |
~N oo g b~ ON-=2O

Product Name
AMBAD (N) (4-Acetyl 2-Methyl Benzamide)
Alpha Cypermethrin Technical
Bifenthrin Technical
Chlorimuron Ethyl Technical 95%
Chlorpyrifos Methyl Technical
Clodinafop Propargyl Technical
Cypermethric acid chloride {CMSC)
Cypermethrin Technical

DCAP (N) (3’, 5’ Dichloro 2-2-2 Trifluoro
Acetophenone)

Diafenthiuron Technical
Difenconazole Technical
Diuron Technical

Ethion Technical
Fenvalerate Technical
Fenpyroximate Technical
Fipronil Technical
Flumethic Acid

‘ Production Capacity in MT/Year
| 25

| 300
| 100
| 10

| 250
| 250
| 1000
| 800
| 2
| 400
| 100
| 900
| 700
| 78

| 15

| 60

| 15

Unit is complying with the given
condition. Monthly production details
are as mentioned below:

M/s. Bharat Rasayan Limited (Unit-ll), Dahej
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18 | Flumethrin Technical | 15
19 | Imazethapyr Technical 97% | 50
20 | Imibenconzol | 50
21 | Imiprothrin Technical | 8
22 | Isoprothiolin Technical 96% | 100
23 | Lambda Cyhalothric Acid | 350
24 | Lambda Cyhalothrin Technical | 600
25 | Metaphenoxy Benzaldehyde | 1750
26 | Metaphenoxy Benzyl Alcohol | 200
27 | Metofluthrin Technical | 4
28 | Metribuzine Technical | 400
29 | Metsulphuron Methyl Technical | 20
30 | Myclobutanil Technical | 15
31 | Novaluron Technical | 10
32 | Pendimethalin Technical | 600
33 | Permethrin Technical | 250
34 | Phenthoate Technical | 400
35 | Prallethrin Technical | 25
36 | Propargite Technical | 25
37 | Pyrazosulfuron Ethyl Technical (97%) | 25
38 | Sulfosulfuron Technical | 20
39 | Tebuconzole Technical 93% | 300
40 | Thiamethoxam Technical | 750
41 | Transfluthrin Technical | 60
42 | Tricyclazole Technical | 25
43 | Pilot Products | 75
44 | Profenofos Technical | 150
M/s. Bharat Rasayan Limited (Unit-ll), Dahej Page 48
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45 | Propiconazole Technical | 100
46 | Acetamipride Technical | 0
47 ‘ Cloquintocet Mexyl ‘ 0
Technical(Safener Technical)
48 | CMNBP | 0
49 | Imidachloprid Technical | 0
50 | Indoxacarb Technical | 0
51 | Pretilachlor Technical | 0
52 | Propanil Technical | 0
53 | Temephos Technical | 0
54 | 6-Fluoro-2-methyl indole | 75
55 | Fluxametamide | 50
% | oo @
57 | Paclobutrazol | 100
58 | Penoxsulam | 60
58 | Pymetrozine | 300
60 | Quizalofop-p-ethy | 100
61 | Tolfenpyrad | 60
TOTAL | 12200
Formulation Products
.| Pesticides Formulation (Solid) | 6000
2. | Pesticides Formulation (Liquid) | 6000
Sr.No. | Name of Products (Pesticides Formulation) Quantity (MT / Annum)
1 Alphacypermethrin 10% Ec 200
2, Alphacypermethrin 10% Sc 300
3. Alphacypermethrin 20% Ec 200
M/s. Bharat Rasayan Limited (Unit-ll), Dahej Page 49
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This is to certify that this Electrical Safety Audit of M/s. BHARAT RASAYAN LIMITED,
DAHEJ has been conducted by us on dated 26", 27* & 28" May, 2022.

To evaluate the adequacy of existing electrical systems of an industrial unit. Electrical
Safety Auditis one of the most effective tools. It focuses on giving a comprehensive status

of all the aspects of electrical safety.

In this audit, we have adopted an approach beyond the scope of statutory requirements.
We have followed relevant Indian Standards, IE Rules 1956, CEA Safety Regulations, 2010
and have further referred to other relevant electrical standards, documents and guidelines.

It should be noted that Electrical Safety Audit is carried out based on the information,
details, data, etc. provided by the management and as observed by the auditors during

our site visits and document verification.

We have exercised all reasonable skills, care and diligence in conducting the audit.
However, this report should not be treated as any undertaking or warranty.

We are very much thankful for the co-operation and help extended during the
audit by members of Technical Services Mr. Ashok Singh (AGM - Maintenance),
Mr. Chirag Rana (Assistant Manager - Electrical), Mr. Atul Dave (AGM - Safety) and all
other Managers / Engineers / Officers from M/s. Bharat Rasayan Limited, Dahej.

For MSP Electricals,

(Auditor) SANDEEP PRAJAPATI
PERMIT NO.:G/GS-E-000979
Place: Bharuch DEE-2008

Date: 28/05/2022.

For Management of M/s. Bharat Rasayan Limited, Dahej.

Document Approved By,
Name Designation Sign
Ashok Singh AGM-Maintenance
Atul Dave AGM-Safety
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“M/S. BHARAT RASAYAN LIMITED, DAHEL."

M/s. MSP ELECTRICALS -

Auditor:

Mr. S.K. Prajapati
BE Electrical,
Electrical Professional Auditor

4

SIGNATURFE

M/s. BHARAT

Audit
Coordinators:

Mr. R.K. Jadav

PDIET&M, Safety Professional
Auditor

RASAYAN LIMITED, DAHE)
Mr. Ashok Singh
AGM - Maintenance

Mr. Atul Dave
AGM - Safety

Mr. Chirag Rana

Asst. Manager- Electrical

Mr. Punit Bharti Jha
Asst. Manager- Production Plant-A.

Mr. Jignesh Kadiya
Dy. Manager- Production Plant-B.

Mr. Rajeev Tiwari
Dy. Manager- Production Plant-C.

Mr. Ashutosh Tiwari
Asst. Manager- Safety
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Logo Logo B H A RAT
RASAYAN LIMITED

WORKS : UNIT-II: Plot No. 42/4, Amod Road, GIDC, Dahej, District-Bharuch
Gujarat-392130, Ph.: +91-2641-291123, +91-2642-241100

2. There is no damage in electrical fitting installed in plant A, B, C due to fire and
the electrical fittings in plant A, B, C have been certified by the Government
recognized expert/experienced person. The certificates have been submitted
on dated 02/06/2022 in compliance with your instructions.

3. The Re-Hazop study report of processes in plant A, B, C has been submitted on
02/06/2022. We submit the undertaking (notarized) for giving time for under
taking remaining products RE-HAZOP study and certified third party report
towards implementation of the recommendations of Re-HAZOP study as stated
in your direction vide letter dated 07/06/2022,

Please take necessary action to revoke the order under Section 40(2) of Factories

Act-1948 by considering our records as mentioned above.

On behalf of )

Stamp o

Sign Bharat Rasayan Ltd.
Dahej
Authorized\signatory
Encl:

- Statement about Report of compliance Certified by Third Party.

- Undertaking (Notarized)

CIN: L24119DL1989PLC036264
Regd. Off.: 1501, Vikram Tower, Rajendra Place, New Delhi - 110008
Ph.: +91-11-43661111(30 lines) » Fax: +91-11-43661100,41538600
E-mail: info@bharatgroup.co.in « Website: www.bharatgroup.co.in

-True Translated Copy-
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Translated Copy

No./DISH/F-Maps/2022 /1503,
Office of Director Industrial Safety & Health
Shram Bhavan, 34 Floor, Near Gun House,
Rustam Kama road, Khanpur, Ahmedabad-01
Dt.: 01/06/2022
To,
The Possessor,
Bharat Rasayan Ltd.
Plot No. 42 /4, At: Industrial Estate,
GIDC Dahej, Dist: Bharuch.

Sub: Approval of maps under the Factories Act, 1948 (revised with extension) -
reg.

Sir,

With reference to the above subject, the copies of the map/s of your
factory are approved and returned herewith, subject to following conditions.

1) Please submit Stability Certificate of Structural Engineering regarding
strength test of the construction of the factory extension as shown in the
approved map, plant and machinery etc., in form -1(A) under rule-3(G) of the
Gujarat Factory Rules, 1963 along with structural detail, design and drawing,
before utilizing the building or extension as a factory. In addition, the details of
viability of factory building with floors in terms of weight that can be borne per
square meter, approximate weight to be put per square meter and how the
construction is safe etc, calculations of strength of construction after comparing
the same with the result of laboratory test also to be submitted along with
Stability Certificate and also to inform the local office of Director Industrial Safety
& Health (Chief Inspector of Factories).

2) Before starting new or additional construction, permission is to be
obtained from local authorities like Nagarpalika/ Nagar Panchayat/ Jilla
Panchayat/Gram Panchayat/ Public Works Department/GIDC,

3) Permission is to be obtained from Water and Gas Pollution Control
Authority for the disposal of commercial waste like waste water, smoke, dust or
gas that will release from your factory.



213

4) If the factory is newly construct, 1% of the total cost of construction should
be deposited as Cess, as per the provisions of the BOCW WELFARE & CESS ACT,
to the Collector and supporting evidences are to be submitted.

5) Construction is to be done as per the plan approved by Competent Officer
and space shown in the factory to be kept open, is to be kept open.

6) Suitable safety equipments are to be procured and provided to the
workers while working in factory and the arrangement of roads/ stairs are to be
kept permanently obstruct free for easy evacuation of workers in case of
emergency.

7) Fire resistant equipments must be procured and maintained under the
provision of rule-66(A) of revised Gujarat factory rules.

8) Approved subject to cancellation of all previously approved maps.

9) Recognised Electrical Fire Containment System is to be installed in entire
factory premises within three months of approval to the maps.

Yours faithfully,
Sd/-
Director
Industrial Safety and Health
Gujarat State, Ahmedabad
No./DISH/F-Maps/2022 /1504,
Office of Director Industrial Safety & Health
Shram Bhavan, 34 Floor, Near Gun House,
Rustam Kama road, Khanpur, Ahmedabad-01
Dt.:01/06/2022
Copy forwarded to:
Asst./Dy. Director, Industrial Safety and Health, Bharuch

- stating that copy of map approved along with documents sent vide letter
No. 1102, dated 30/05/2022 is returned herewith.

Sd/-
Director

Industrial Safety and Health
Gujarat State, Ahmedabad.

=True Translated Copy-
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# gpcbxgn.gujarat.gov.in/HAZ/MF_HW_Qty_NewVersion.aspx

no:392150

Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict-BHA Pin
no:392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1750484

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka :JAM Disfict:BHA Pin
no:392150

90319~GGEPIL-CHITTORGARH (90319)~Plot No: 7686, Dared — GIDC, Phase — I, Jamnagar,
Gujarat — 361004, Taluka :JAM Distict:JAM Pin no:361004

90319~GREEN GENE ENVIRC PROTECTION AND INFRAST. PYT.LTD.~Plot No: 768, Dared —
GIDC, Phase — ll, Jamnagar, Gujarat — 361004., Taluka :JAM Disfict:JAM Pin no:361004

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict-BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1-29-29 1~Process wastes or residues ~ Sender PCB ID:
33612

1-29-29.1~Process wastes or residues ~ Sender PCE 1D:
33612

I-35-35_3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

Freezed-
07062022

Freezed-
05062022

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka :JAM Disfict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

28203~8aurashthra Enviro Projects Pyt Ltd~VILLAGE- JUNA KATARIYA/ LAKADIYA, Taluka :-BHA
Distict:KUT Pin no:370150

90319~GGEPIL-CHITTORGARH [20319]~Plot No: 766, Dared — GIDC, Phase — |l, Jamnagar,
Gujarat — 361004, Taluka :JAM Distict:JAM Pin no:361004

53681~Safe Enviro Private Limited~866 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict-BHA Pin
no:392150

1-29-29 1~Process wastes or residues ~ Sender PCB I1D:
33612

1-29-29.1~Process wastes or residues ~ Sender PCE 1D:
33612

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

Freezed-
03062022

1755836

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka :JAM Disfict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

53681~3afe Enviro Pnvate Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Distict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID- 33612

34944~Shree Uma Chem Industries~GIDC-CHHATRAL, Taluka :KAL Disfict: GAN Pin no:382729

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachloride, aluminum chloride, titanium fetrachloride ~
Sender PCB ID- 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka :JAM Disfict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1000021~Shree Cement Ltd, Beawar~, Taluka : Distict: Pin no:

1-29-29.1~Process wastes or residues ~ Sender PCE 1D:
33612

11:17 AM
4/3/2023
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53681~Safe Enviro Pnivate Limited~866 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict: BHA Pin
no:392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB I1D: 33612

1000021~Shree Cement Ltd, Beawar~, Taluka : Distict: Pin no:

1-29-29.1~Process wastes or residues ~ Sender PCE 1D:
33612

1754138

53681~3afe Enviro Pnvate Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disftict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1753086

10501~Ashirwad Industnes~C-110/ 2,GIDC ODHAV.AMBICANAGAR,NEW ANU DESIGN Taluka
VAT Distict VAT Pin no:382415

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCB ID:
33612

53681~Safe Enviro Pnvate Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1753673

10501~Ashirwad Industries~C-110/ 2,GIDC ODHAV.AMBICANAGAR,NEW ANU DESIGN Taluka
VAT Distict VAT Pin no:382415

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCB ID:
33612

1753324

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict: BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict: BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

34944~5hree Uma Chem Indusines~GIDC-CHHATRAL, Taluka -KAL Distict GAN Pin no:382729

1I-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachloride, aluminum chloride, titanium tetrachloride ~
Sender PCB ID: 33612

1752151

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict: BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1000021~2hree Cement Ltd, Beawar~, Taluka : Distict: Pin no:

1-29-29.1~Process wastes or residues ~ Sender PCB 1D:
33612

38718~B E C Fertilizers——,— Taluka :JHA Distict ANK Fin no:393110

1I-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCB ID:
33612

24717~Ureca Industries~PHASE-IV.GIDC ESTATE Taluka :PAR Distict VAL Pin no:396195

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g_ silicon
tetrachlonde, aluminum chlonde, titanium tefrachloride ~
Sender PCB ID- 33612

1751712

1000023~Shree Cement Ltd. Ras & Ras Rajasthan~, Taluka : Distict: Pin no:

1-29-29_1~Process wastes or residues ~ Sender PCB ID:
13R17
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53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka :JAM Distict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

1000021~Shree Cement Ltd, Beawar~, Taluka : Distict: Pin no:

I-29-29 1~Process wastes or residues ~ Sender PCB 1D:
33612

1754138

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict:BHA Pin
no: 392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

1753006

10501~Ashirwad Industries~C-110 / 2,GIDC ODHAV.AMEICANAGAR NEW ANU DESIGN Taluka
WAT Distict VAT Pin no:382415

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049.- Taluka -JAM Disfict:BHA Pin
no:392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1753673

10501~Ashirwad Industries~C-110 / 2,GIDC ODHAV. AMEICANAGAR NEW ANU DESIGN Taluka
VAT Distict VAT Pin no-382415

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCB ID:
33612

1753324

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1048 - Taluka :JAM DisfictBHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict:BHA Pin
no:392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

34944~Shree Uma Chem Industries~GIDC-CHHATRAL, Taluka :KAL Distict GAN Pin no:382729

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachlonde, aluminum chloride, titanium tetrachloride ~
Sender PCB 1D: 33612

1752151

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1048 - Taluka :JAM Disfict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

1000021~Shree Cement Ltd, Beawar~, Taluka - Distict: Pin no:

I-29-29 1~Process wastes or residues ~ Sender PCB 1D:
33612

38718~B E C Fertilizers~—,— Taluka :JHA Distict ANK Pin no:393110

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCB ID:
33612

24717~Ureca Industries~PHASE-IV.GIDC ESTATE Taluka :PAR Distict VAL Pin no:396195

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachlonde, aluminum chloride, titanium tetrachloride ~
Sender PCB 1D: 33612

1751712

1000023~5hree Cement Lid. Ras & Ras Rajasthan~, Taluka : Disfict: Pin no:

I-29-29 1~Process wastes or residues ~ Sender PCB 1D:
13612

11:17 AM
4/3/2023
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VILLAGE, HIGHWAY AL, TANVIJAPUR, DIST: MERSANA Taluka VIJ DisticE:MEH Fin not3828

61472~RANG CHEMICALS~PLOT NO. 830/5/2\inGIDC JHAGADIA,PLOT NO. 830/5/2,GIDC,
JHAGADIA Taluka -JHA Distict ANK Pin no:393110

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict:BHA Pin
no:392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

24717~Ureca Industries~PHASE-IV,GIDC ESTATE Taluka ‘PAR Distict VAL Pin no:396195

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g_ silicon
tetrachlonde, aluminum chlonde, titanium tefrachlonde ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049, - Taluka -JAM DistictBHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049, - Taluka -JAM DistictBHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049, - Taluka -JAM DistictBHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

24717~Ureca Industries~PHASE-IV,GIDC ESTATE Taluka :PAR Distict VAL Pin no:396195

81346~DHRUV SALES CORPORATION~Plot No.3550, Phase — 4, Chhatral GIDC, | Tal: Kalal, Dist:
Gandhinagar Taluka ‘KAL Distict: GAN Pin no:382715

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict:BHA Pin
no:392150

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachloride, aluminum chloride, titanium tefrachloride ~
Sender PCB 1D- 33612

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

Freered-
230572022

Print

1743833

34944~Shree Uma Chem Industries~GIDC-CHHATRAL, Taluka :KAL Distict: GAN Pin no:382729

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g_ silicon
tetrachlonde, aluminum chlonde, titanium tefrachlonde ~
Sender PCB 1D: 33612

1738345

56288~Mis. K_P International Pvt Ltd~Dahej.- Taluka ‘VAG DistictEHA Pin no:382017

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

14694~Pentagon Chemicals ~P NO:303/8/D,Phase:2, GIDC Vapi,P NO:303/8/D,Phase:2 GIDC Vapi
Taluka :PAR Distict: WAL Pin no:396195

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g. silicon
fetrachlonde, aluminum chlonde, titanium tefrachlonde ~
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33612

14694~Pentagon Chemicals ~P NO:303/8/D.Phase:2,GIDC Vapi,P NO:303/8/D,Phase:2,GIDC Vapi
Taluka :PAR. DistictE VAL Pin no-396195

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e_g_ silicon
tetrachlonde, aluminum chloride, titanium tetrachlonde ~
Sender PCB 1D: 33612

77384~CHEMIFS CHEMICAL PRIVATE LIMITED~Plot No. 1313,NCWI Zone,GIDC Sangam-
396155, Taluko:-Umbergaon ,Disfrict-Valsad, Taluka -SAR Distict: SAR Pin no:396155

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e_g_ silicon
tetrachlonde, aluminum chlonde, titanium tetrachloride ~
Sender PCB 1D: 33612

47873~Arun Indusrnal Products~Plot No_320/c, Tal:Mahemdavad, Dist:Kheda,- Taluka -MEH
Distict KHE Pin no:387130

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g_ silicon
tetrachloride, aluminum chlonde, titanium tetrachlonde ~
Sender PCB I1D: 33612

53681~Safe Enviro Private Limited—~966 o 976, 1040 , 1045 fo 1049 - Taluka -JAM Distict BHA Pin
no:392150

1-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049.- Taluka -JAM Distict BHA Pin

P 0:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 o 976, 1040 , 1045 fo 1049 - Taluka -JAM Distict BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D- 33612

34944~Shree Uma Chem Industnes~GIDC-CHHATRAL, Taluka :KAL Distict: GAN Pin no:382729

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g_ silicon
tetrachloride, aluminum chloride, titanium tetrachloride ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited—~966 o 976, 1040 , 1045 fo 1049 - Taluka -JAM Distict BHA Pin
no:392150

1-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 o 976, 1040 , 1045 fo 1049 - Taluka -JAM Distict BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 o 976, 1040 , 1045 fo 1049 - Taluka -JAM Distict BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D- 33612

53681~Safe Enviro Private Limited~866 fo 976, 1040 , 1045 fo 1049 - Taluka -JAM Distict BHA Pin
no:392150

1-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB I1D: 33612

eaenes | 23681~Safe Enviro Private Limited~366 to 976, 1040 , 1045 fo 1049.- Taluka -JAM Distict BHA Pin

E L Type here to search

I-35-35.3~Chemical sludge from waste water treatment ~




8 gpcbxgn.gujarat.govin/HAZ/MF_HW_Qty_Mew\ersion.aspx

no:392150

Sender PCE 1D: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049.- Taluka -JAM Distict BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited—~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Distict BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Distict: BHA Pin
no:392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

40137~BEIL Infrastructure Ltd~GIDC , DAHEJ, Taluka VAG Distict BHA Fin no:392130

Others-1-5-51~Insulation waste ~ Sender PCB 1D: 33612

34944~Shree Uma Chem Indusines~GIDC-CHHATRAL, Taluka :KAL Distict: GAN Pin no:382729

1I-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachloride, aluminum chloride, titanium tetrachloride ~
Sender PCB 1D: 33612

22697~5hree Kala Intermediate Pvt. Ltd_,~- - Taluka “VAD DistictVAD Pin no:391340

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachloride, aluminum chloride, titanium tetrachloride ~
Sender PCB 1D: 33612

1735411

33259~8ynergy Multychem Pvt Ltd ~-Vill Dudhwada - Taluka -PAD Distict VAD Pin no-391450

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachloride, aluminum chloride, titanium tetrachloride ~
Sender PCB 1D: 33612

1735164

28203~3aurashthra Enviro Projects Pvi Ltd~VILLAGE- JUNA KATARIYA/ LAKADIYA, Taluka :BHA
Distict KUT Pin no:370150

I-29-29 1~Process wastes or residues ~ Sender PCB 1D:
33612

69138~8HREE SAlI INDUSTRIES~Plot No. 5/21, Opp. Fire Station Road, Sarigam GIDC, Sarigam,

Taluka -SAR Distict SAR Pin no-396195

1I-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g_ silicon
tetrachlonide, aluminum chlonde, titanium fetrachloride ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049.- Taluka -JAM Distict BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D- 33612

10¥75~Bisil India~- - Taluka VAT Distict VAT Pin no:382415

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

1I-B-B10~Halogen-Containing Compounds Which Produce
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10775~Bisil India~-,- Taluka VAT Distict VAT Pin no:382415

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

15024~Chlondes India~E-533 & 534, ,GIDC DAHEJ Taluka ‘VAG Distict BHA Pin no:392130

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tefrachlonde, aluminum chlonde, titanium tetrachloride ~
Sender PCB ID: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Distict-BHA Pin
no:392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

1733086

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Distict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1733888

77384~CHEMIFS CHEMICAL PRIVATE LIMITED~Plot No. 1313,NCWI Zone,GIDC Sangam-
396155, Taluko:-Umbergaon ,District-Valsad, Taluka :SAR Distict SAR Pin no:396155

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g. silicon
tetrachlonde, aluminum chloride, titanium tetrachloride ~
Sender PCB ID- 33612

1733862

53681~3afe Enviro Pnvate Limited—~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Distict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1733300

34944~Shree Uma Chem Industnes~GIDC-CHHATRAL, Taluka :KAL Distict: GAN Pin no:382729

Il-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachlonde, aluminum chlonde, titanium tetrachloride ~
Sender PCB ID: 33612

1733146

24717~Ureca Industries~PHASE-IV,GIDC ESTATE Taluka :PAR Distict VAL Pin no:396195

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachlonde, aluminum chlonde, titanium tetrachloride ~
Sender PCB ID- 33612

1733034

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Distict-BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID- 33612

53681~3afe Enviro Private Limited—~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Distict-BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID- 33612

1732830

53681~3afe Enviro Pnvate Limited—~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Distict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1732768

56268~M\s. K P International Pvt Ltd~Dahei.- Taluka :VAG DistictBHA Pin no:382017

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:

LT Y

11:18 AM
4/3/2023
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1732830

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1048 - Taluka :JAM DisfictBHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

1732768

56288~M\s. K P International Pyt | td~Dahej,- Taluka VAG Distict BHA Pin no-382017

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049,- Taluka -JAM Distict:BHA Pin
no: 392150

I-35-35_ 3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

1731888

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1048 - Taluka :JAM DisfictBHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

1731842

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049, - Taluka -JAM Distict:BHA Pin
no:392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

72563~Jay Industnies~Plot No. 1116,1117, GIDC, Kerala,,Bavla-Bagodara Road, Taluka :BAV
Distict: 3AN Pin no:382220

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

1731517

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049.- Taluka -JAM Disfict:BHA Pin
no:392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

17313213

17384~CHEMIFS CHEMICAL PRIVATE LIMITED~Plot No. 1313 NCWI Zone,GIDC Sarigam-
396155, Taluko:-Umbergaon ,District.-Valsad, Taluka -SAR Distict SAR Pin no:396155

18398~KRISHNA PHOSCHEM LIMITED 115-120 AKWVN INDUSTRIAL AREA CITY MEGHNAGAR
DIST: JHABUA TAL MEGHNAGAR MP ~VILLAGE : DEVPURA, OFF. KANAKPURA

VILLAGE. HIGHWAY ROAD, TA-VIJAPUR, DIST: MEHSANA Taluka V1J Distict: MEH Pin no:382870

28203~Saurashthra Enviro Projects Pvt Ltd~VILLAGE- JUNA KATARIYAS LAKADIYA, Taluka :BHA
Distict:KUT Pin no:370150

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachlonde, aluminum chlonide, titanium tefrachlonde ~
Sender PCB ID- 33612

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

I-29-29 1~Process wastes or residues ~ Sender PCB 1D:
33612

Freezed-

10§02y | Erint

716212~-BHARAT INDUSTRIES~PLOT NO. 4707-Af2, GIDC ESTATE, ANKLESHWAR, Taluka "ANK
Distict: ANK Pin no:393002

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachloride, aluminum chloride, titanium tefrachloride ~
Sender PCB 1D: 33612

69138~SHREE SAl INDUSTRIES~Plot No. 5/21, Opp. Fire Station Road, Sangam GIDC, Sangam,
Taluka -SAR Distict SAR Pin no-396195

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g. silicon
tetrachlonde, aluminum chloride, titanium tetrachloride ~
Sender PCB 1D: 33612

38715
MT
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1718534

69138~5HREE SAl INDUSTRIES~Plot No. 521, Opp. Fire Station Read, Sarigam GIDC, Sarigam,

Taluka -SAR Distict: SAR Pin no-396195

51472~FANG CHEMICALS~PLOT NO. 830/5/2'\rinGIDC JHAGADIA.PLOT NO. 830/5/2,GIDC,
JHAGADIA Taluka :JHA Distict ANK Pin no:383110

53681-~S8afe Enviro Prvate Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict: BHA Pin
no-392150

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e_g. silicon
tetrachloride, aluminum chloride, titanium tefrachloride ~
Sender PCB ID: 33612

II-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCB ID:
33612

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

Freezed-
09/05/2022

24717~Ureca Industries~PHASE-IV,GIDC ESTATE Taluka ‘PAR Distict VAL Pin no:396195

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e_g. silicon
tetrachlonde, aluminum chloride, titanium tetrachlonde ~
Sender PCB ID: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049 - Taluka -JAM Disfict:BHA Pin
no-392150

I-35-35_3~Chemical sludge from waste water treatment ~
Sender PCE ID: 33612

1718347

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049 - Taluka -JAM Disfict:BHA Pin
no:392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

34944~Shree Uma Chem Industries~GIDC-CHHATRAL, Taluka :KAL Distict: GAN Pin no:382729

II-B-B10~Halogen-Containing Compounds Which Produce

Acidic Vapours On Contact With Humid air or water e_g. silicon
tetrachlonde, aluminum chloride, titanium tetrachloride ~
Sender PCB 1D: 33612

1718122

33259~Synergy Multychem Pt Ltd ~-Vill:Dudhwada. - Taluka -PAD Distict VAD Pin no:391450

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e_g. silicon
tetrachlonde, aluminum chloride, titanium tetrachlonde ~
Sender PCB 1D- 33612

28203~5aurashthra Enviro Projects Pvt Lid~VILLAGE- JUNA KATARIYA/ LAKADIYA, Taluka :BHA
Distict:KUT Pin no:370150

I-29-29_1~Process wastes or residues ~ Sender PCB ID:
33612

53681-8afe Enviro Prvate Limited—966 to 976, 1040 , 1045 to 1049 - Taluka :JAM Disfict: BHA Pin
no-392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~8afe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict: BHA Pin
no-392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049 - Taluka -JAM Disfict:BHA Pin
no-392150

I-35-35_3~Chemical sludge from waste water treatment ~
Sender PCE ID: 33612
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53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict: BHA Pin
no-392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049 - Taluka -JAM Disfict: BHA Pin
no:392150

I-35-35_3~Chemical sludge from waste water treatment ~
Sender PCBE ID: 33612

1717437

77384~CHEMIFS CHEMICAL PRIVATE LIMITED~Plot No. 1313,NCWI Zone,GIDC Sangam-
396155, Taluko:-Umbergaon ,District:-Valsad, Taluka :SAR Distict-SAR Pin no:396155

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e_g. silicon
tetrachlonde, aluminum chlonde, titanium tefrachlonde ~
Sender PCE ID: 33612

1716880

53681-~S8afe Enviro Prvate Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict: BHA Pin
no-392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

1716843

53681~8afe Enviro Private Limited~966 to 976, 1040 , 1045 to 1049 - Taluka -JAM Disfict: BHA Pin
no-392150

I-35-35 3~Chemical sludge from waste water treatment ~
Sender PCB ID: 33612

53681~Safe Enviro Private Limited~966 to 976, 1040 , 1045 fo 1049 - Taluka -JAM Disfict:BHA Pin
no-392150

I-35-35_3~Chemical sludge from waste water treatment ~
Sender PCE ID: 33612

53681-8afe Enviro Prvate Limited—966 to 976, 1040 , 1045 to 1049 - Taluka :JAM Disfict: BHA Pin
no-392150

I-35-35.3~Chemical sludge from waste water treatment ~
Sender PCB 1D: 33612

22697~Shree Kala Intermediate Pvt. Ltd. .~ - Taluka VAD DistictVAD Pin no:391340

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e_g. silicon
tetrachlonde, aluminum chloride, titanium tetrachlorde ~
Sender PCB ID: 33612

34944~Shree Uma Chem Industries~GIDC-CHHATRAL, Taluka -KAL Distict: GAN Pin no-382729

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e_g. silicon
tetrachloride, aluminum chloride, titanium tefrachloride ~
Sender PCBE ID: 33612

33259~Synergy Multychem Pvt Ltd ~-Vill.Dudhwada. - Taluka -PAD DistictVAD Pin no:391450

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e_g. silicon
tetrachlonde, aluminum chlonde, titanium tefrachlonde ~
Sender PCE ID: 33612

1715553

76212~BHARAT INDUSTRIES~FLOT NO. 4707-A/2, GIDC ESTATE, ANKLESHWAR, Taluka :ANK
Distict: ANK Pin no:393002

II-B-B10~Halogen-Containing Compounds Which Produce
Agcidic Vapours On Contact With Humid air or water e_g. silicon
tetrachlonde, aluminum chlonde, titanium tetrachlonde ~
Sender PCB 1D: 33612
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lI-B-B10~Halogen-Containing Compounds Which Produce
76212~BHARAT INDUSTRIES~PLOT NO. 4707-As2, GIDC ESTATE, ANKLESHWAR, Taluka -ANK | Acidic Vapours On Contact With Humid air or water e.g. silicon
Distict: ANK Pin no:393002 tetrachlonde, aluminum chloride, titanium tefrachlonde ~
Sender PCE 1D: 33612

II-B-B10~Halogen-Containing Compounds Which Produce
4787 3~Arun Indusririal Products~Plot No.320/c, Tal:Mahemdavad, Dist:Kheda.,- Taluka :-MEH Acidic Vapours On Contact With Humid air or water e g. silicon
Distict: KHE Pin no:387130 tetrachlonde, aluminum chlorde, titanium tefrachlonde ~
Sender PCB 1D: 33612

II-B-B10~Halogen-Containing Compounds Which Produce
77384~CHEMIFS CHEMICAL PRIVATE LIMITED~Plot No. 1313 NCWI Zone,GIDC Sarigam- Acidic Vapours On Contact With Humid air or water e.g. silicon
396155, Taluko-Umbergaon ,Distnct-Valsad, Taluka :SAR Distict: SAR Pin no:396155 tetrachlonde, aluminum chlonde, titanium tefrachlonde ~
Sender PCB ID: 33612

1-29-29.1~Process wastes or residues ~ Sender PCE 1D:
33612

1I-B-B15~Inorganic Acids (Spent Acids) ~ Sender PCE ID:
33612

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g. silicon
tetrachlonde, aluminum chlorde, titanium tefrachlonde ~
Sender PCB 1D: 33612

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e g silicon
tetrachlonde, aluminum chloride, titanium tetrachloride ~
Sender PCB 1D- 33612

II-B-B10~Halogen-Containing Compounds Which Produce
Acidic Vapours On Contact With Humid air or water e.g. silicon
tetrachlonde, aluminum chloride, titanium tefrachlonde ~
Sender PCE 1D: 33612

II-B-B10~Halogen-Containing Compounds Which Produce
4787 3~Arun Indusririal Products~Plot No.320/c, Tal:Mahemdavad, Dist:Kheda.,- Taluka :-MEH Acidic Vapours On Contact With Humid air or water e g. silicon
Distict: KHE Pin no:387130 tetrachlonde, aluminum chlorde, titanium tefrachlonde ~
Sender PCB 1D: 33612

1715503

1715548

1000004~Shree Raipur Cement Plant { A Unit of Shree Cement Lid_)~, Taluka : Distict: Pin no:

1714550 | 10775~Bisil India~-.- Taluka MAT Distict: VAT Pin no:382415

1714533 | 24717~Ureca Indusines~PHASE-IV.GIDC ESTATE Taluka :PAR Distict VAL Pin no:396195

28822~Crystal Chloride~Swastik Industrial Estate, - Taluka :VAD DisfictVAD Pin no:391350

1119 | 33259~Synergy Multychem Pyt Ltd ~-Vill: Dudhwada,- Taluka ‘PAD DistictVAD Pin no:391450
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Conditions
(Reverse of Form VI)
1.No structural alteration, addition or renewal shall be made to the boiler otherwise than in accordance with section 12 of
the Act.
2.Under the provisions of Section 8 of the Act, this certificate shall cease to be in force:
() on the expiry of the period for which it was granted; or
(b) when any accident occurs to the boiler; or
(c) when the boiler is moved the boiler not being vertical boiler the heating surface of which is less than 18.58 =q.
meters or a portable vehicular boiler; or
(d) save as provided in section 12 of the Act, when any etructural alieration, addition or renewal is made in or to the
boiler; or
(e) if the competent authority in any particular case so directs when any structural alicration, addition or remewal is
made in or to any steam- pipe attached to the boiler; or
(f) on the communication to thc owner of the boiler of an order of the competent authority or competent person
prohibiting its use on the ground that it or any boiler component attached thereto is in a dangerous condition.

Under section 10 of the Act, when the period of a certificate relating to a bolier has expired, the owner shall, provided
that he has applied before the expiry of that period for a renewal of the certificate be entitled to use the boiler at the
maximum pressure entered in the former certificate, pending the issue of orders on the application but this shall not be
decrned to authorize the use of a boiler in any of the cases referred to in clauses (b),(c)(d),(¢) and (f) of sub-section (1) of
section 8 occuring after the expiry of the peried of the certificate.

3.The bolier shall not be used at a pressure greater than the pressure entered in the certificate as the maximum pressure
nor with the safety valve set to a pressure exceeding such maximum pressure.
4.The boiler shall not be used otherwise than in a condition which the owner reasonably believes to be compatible with safe

working.

NB :- Detail regarding this boiler are record in Registration Book No. of which is copy may be obtained of
payment on application to the Director

-TRUE COPY-

1044



1045 256



257 1046



1047 258



259 1048



1049 260



261 1050



1051 262



263 1052



1053 264



265 1054



1055 266



267 1056



1057 268



269 1058



1059 270



271 1060



1061 272



273 1062



1063 274



275 1064



1065 276



- 1066

C 1} # socegnguanstoosin s vd mif il 5o o @ % 0

A

DoGmee T % SDE @ OTED L 0N D UNIEE @ WeometoBen 0 BBV @ S 0oene 0 @ B @ meuvcRininion. @8 famesent Moma. @8 Liehess Un
- é&'méfn‘amian Ltd.{0id 4 : !
e Name:Siris cm Science Gujarat Pollution Control Board

L :
Err

"&%W

) i L Gen L PROVISIORAL B . ONLINE _ Plastic
LEGALS | ORDERS | LETTERS ORDERS e Wy Rl CORRECTION (Waste

D | dssDt | HOFie _ HNo Aot | LegDb | For | Insle  IR-Les
. hmE okt SR TEL SETRG Ly
izdi .sl’*ﬁ? Ta LA f: e ; ,3 Sl LT ETaeT REY
ilaiz B i:‘i:%ﬁé A AnL #7183
ko e riak i : a e BTaid
= 2 ; i
ERRETR
54T



ELDF
Typewritten Text
277

ELDF
Typewritten Text


1067 278



279 1068



1069 280



281 1070



1071 282



283 1072



1073

284

ANNEXURE R-34

BHARAT RASAYAN LTD - EMPLOYEES COMPENSATION DETAILS AS ON 01.04.2023

ADDITIONAL

SR.NO. | EMPCODE |NAME CO:IICI,’I:I: :AI\'II'YION :AI:'CL::“ O%URNJOP:;: e ::\'AOUNT F&F RELI::)::‘UND GRATUITY AD;::?JI;“AL DIFFERENCE TOTAL
HOSPITALIZED CHILDREN COMPENSATION

1 9312 SUDHANSUSEKHARA BAMAN SADHANGI 2500000 1400000 321264 119444 659292 5000000
2 9537 KUNDAN KUMAR JHA 2500000 1300000 69870 200000 203409 4273279
3 9702 ARUN KUMAR GAUTAM 2500000 1670000 47345 204923 4422268
4 9981 DODIYA DARSHIK BHAVSINHBHAI 2500000 1650000 50000 25987 190385 4416372
5 9844 KRISHNA KUMAR YADAV 2500000 1700000 50000 39807 210462 4500269
6 9839 DRAGPAL 2500000 1625000 50000 37518 177231 4389749
7 CN012218481 |TALAVIYA KIRTANKUMAR BHARATBHAI 2500000 1360000 50000 24000 0 2116000 6050000
8 9904 AMIT KAILASRAO BLJAWE 2500000 1450000 50000 87327 343398 1450000 5880725

TOTAL 20000000 12155000 250000 653118 200000 1449252 3566000 659292 38932662
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